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LEGISLATIVE ASSEMBLY.
Friday, 2nd December, 1938.

Fhe  Assembly met in the Assembly Chamber of the Council House
at Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim)

in the Chair.

STARRED QUESTIONS AND ANSWERS.
(a) OrRAL ANSWERS,

ApMissioN FEB PAID BY POSTMEN, BTC., FOR EXAMINATION FOR APPOINTMENT
10 THE CLERIOAL CADRE.
11692. *Mr, Abdul Qaiyum: Will the Honourable the Communications
Member pléase state:
(8) whether postmen have to pay any admission fee for examination
for appointment to the clerical cadre; -
(b) whether porters and Railway Mail Service staff have to pay a
similar fee for examination for the posts of sorters; - -
(c) if so, what is the amount of such fees; and -
(d) whether Government propose to consider the desu-ablh'ﬁy of
abolishing such fees ?

The Honourable Sir Thomas Stewart: (s) and (b). Yes.
(c) Re. 7
(@) No.

House ALLOWANCE GRANTED ™0 POSTMEN, ETC.

11693. *Mr. Abdul Qelyum: Will the Honourable Member for Commu-
nications please state:
(8) what is the house allowance granted to postmen, lower grade and
Railway Mail Service staff of the first and second class offices;
{b) the house allowance of such staff in the third class offices; and

{c) whether Government are prepared to raise the amount mentioned
in parts (a) and (b) to Rs. 8 and Rs. 5 respectively?

The Honourable Sir Thomas Stawart: (a) and (b). House rent allow-
snce to which the Honourable Member presumably refers is granted not
on the basis of first and second class offices but to the staff employed in
certain expensive localities, and the amount of allowance is fixed for the
different elasses of staff on the merits of each case with reference to local
eonditions. For perticulare of such allowances I must refer the Honour-
able Member to Appendix 10 to the Manual of Appointments and Allow-
ances of Officers of the Indian Posts and Telegraphs Department, a copy of

which is in the Library of the House..
(o) No.
+Answer to this question laid on the table, the guestioner bemg absapt.
(8699 ) A
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RESERVE MAINTAINED FoR PosTMmw, ®To

11694, *Mr, Ahdul-mm: Will the Honourable Member for Commu-
nications please state :

(a) whether any reduction was effected in the number of postmen
and lower grade staff in 1981;

(b) whathﬁer a 18 per cent. reserve staff is maintained in the cleuoal
staff; .

(c) if so, whether any reserve is maintained for postmen and lower
grade staff, if not, why not;

(d) what is the beat of a postman in mileage in the plains and in
the hills; and

(e) whether the above limits are being observed in practice; if not,

whether Government propose to take steps and see that the
rules are strictly observed?

The Honourable Sir Thomas Stewart: (a) Yes.

(b) A leave reserve staff is maintained for the clerical establishment
but the percentage varies with the different cadres.

(e) No, because substitutes for postmen are readily found from amongst
qualified members of the lower grade staff and substitutes for lower grade
staff are found without difficulty from outsiders.

(d) No standard mileage is laid down for the plains and for the hills.
Postmen are required to walk at least ten miles a day and to attend ut
least eight hours’ a day on duty. Their beats are generally fixed so as to
ensure the observance of these provisions.

(e) Government have no reason to believe that the rules on the subject
are not being correctly observed. The second part does not, therefore,
arise. -

DESIRABILITY OF HAVING SURETIES INSTEAD OF WITNESSES WHILE
DELIVERING MonEY ORDERS AND INSURED ARTIOLES.

$1695. *Mr. Abdul Qaiyum: Will the Honourable Member for Commu-
nications please state whether Government have considered the question of
desirability of having sureties instead of witnesses to attest t.ha fact of
delivery of money orders and insured articles? If not, the reasons therefor?

The Honourable Sir Thomas Stewart: The question of having sureties
instead of witnesses has been considered but rejected- as impracticable.

ASSIGNMENT OoF REAsONS oN TraxsrErs or PosTMEw, ®T0.

11696. *Mr. Abdul Qaiyum: Will the Honourable Member for Commu-
nications please state.:

(a) whetber postmasfers and superintendents are bound to assign
and write out reasons when transferring postmen and mem-
bers of lower grade staff; and

(b) if not, whether it is proposed to amend the rules suitably to
make this obligatory?

The Honourable Bir Thomas SBtewart: (a) and (b). No.
+Answer to this question laid on the table, the questioner being absent.
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SEASON STAFY EMPLOYED IN THE PosT Orrioes ix TER Hrurs puring WiNTER,

11897. *Mr. Abdul Qalyum: Will the Honourable Member for Commu-
mications pleage state :

(a) whether the season staff employed in the post offices in the hills
get any pay in the winter months;

(b) whether they get any travelling allowance on resuming duty;

(c) whether it is not possible to absorb them in the plains during off-
season ; '
(d) whether such lower grade staff and postmen are given warm

uniforms and raincoats while on duty; if not the reasons
therefor;

(e) whether post office clerks get compensatory allowance in the
hills and Frontier allowances; and

(f) whether allowances mentioned in part (e) are given to postmen,
lower grade staff and Railway Mail Bervice staff in such-areas;
if not, why not? '

The Honourable 8ir Thomas Stewart: (a) Yes, if employed during the
winter months.

(b) No.

(c) Not all of them and not always.

(d) Yes, where the local climatic conditions warrant it. The latter
part of the question does not arise.

(e) Post office clerks get compensatory allowances at some hill stations
and at some frontier stations. The particulars of the allowances are given
in Appendix X of the Manual of Appointments and Allowances, a copy
of which is in the Library of the House.

(f) Compensatory allowanceg are given to postmen, lower grade staff
and Railway Mail Service staff wherever considered justified.

AOCCIDENTS ON RAILWAYS.

1698. *Mr. T. 8. Avinashilingam Ohettiar: Will the Honourable the
Roilway Member state :

(a) how many Railway accidents have occurred in the last three
months ; )

(b) how many of them have been due to negligence of Railway ser-
vants; and

(c) how many of them are due to sabotage; and what steps have
been taken in the matter?

The Honourable Sir Thomas Stewart: With your permission, Sir, I
propose to reply to this and Mr. B. N. Chaudhury’s question No. 1705
together.

I would refer the Honourable Members to the statements published
as Appendix D of the Railway Board's report for 1986-87, Vol. II, a copy
of which is in the Library of the House. It will be seen therefrom that
the total number of accidents, both major and minor, on railways exceeded
19,000. The figures for the compilation of these statements are submitted
to the Railway: Board annually by all Railways: those for 1987-88 have

TAnswer to this question laid on the table, the questioner being absent 9
I}
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‘been received and the statements in donnestion therswith are in the press
at present. Figures for the current year will not be received until some
time about August, 1989.

The labour involved in gompiling the particulars asked for on other
points will be entirely disproportionate to any use to which the informa-
tion oould be put. Each accident forms the subject of & special investiga-
tion and these in which there are fatalities are further enquired into by
the police and in more serious cases by magistrates also. Buitable disci-
plinary action is taken in each case against railway employees found
responsible. Government have no reason to believe that the number of
accidents now ocourring indicates any abnormality.

Mr. T. 8. Avinaghilingam Chettiar: About this matter, the Honourable
Member has referred to a publication which is yet in the press and which
has not becn given to us, but I asked for these figures some time ago.

The Honourable Sir Thomas Stewart: I made it a point to get the
figures which are in the press, but there is a very considerable list and I
hope the Hunourable Member will accept my statement that they show
no material variation from the figures of the two previous years.

Prof. X. G. Banga: What is the exact position? Is it not a fact that
the number of major accidents has increased since last year? This is with
reference to part (b) of question No. 1705.

The Honourable Bir Thomas Stewart: The total figures are these:

1935-86 ... 19,314
1936-87 e ... 19,288
1987-38 ... 18,910

8o, actually, there has been a decrease in the total number of
accidents.

Mr. T. 8. Avinashilingam OChettiar: May I ask whether Government
have gone into the matter of these accidents and can they say how many
of them were due to negligence on the part of the railway servants and
how many were due to sabotage?

The Honourable 8ir Thomas Stewart: If the Honourable Member will
refer to the statements which I have quoted he will see there is an
elaborate analysis of the causes of accidents running into 24 items. As
far as I can see, in the latest year there has been no variation from the
proportions that existed in the previous years.

Prof. N. G. Ranga: What is the actual position in regard to the major
eccidents? Is it not a fact that they have increased during this year?

The Honourable 8ir Thomas Stewart: It is perfectly true that there
have been two or three accidents which have been rather more calamitous
than normal, but that, taken in relation to a total of 19,000 is not a

t increase. There is no statistical basis for any such suggestion as

e Honourable Member is making.

Seth Govind Das: Have there been such serious accidents before also
or is it only recently that they are taking place?
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The Honoumble Sir Thomas Stewart: There have been very dissatrous
accidents before both in this country and elsewhere.

fleth Govind Das: Have they taken place in recent years?
The Honourable Sir Thomag Stewart: Yes, Sir; in recent years.

Mr. K. Santbanam: With reference to part (b) of the question, may I
kmow if Government have come to a conclusion about the recommenda-
{ion of the Central Advisory Committee for Railways that there should be
a judicial inquiry whenever a fatal accident takes place?

The Honourable Sir Thomas Stewart: As the Honourable Member is
aware, the recommendations of the Cenhtral Advisory Committee are under
consideration.

Mr. K. Santhanam: Some time back the Honourable Member said that
the recommendation of the Central Advisory Committee was under consi-
deration and what I want to know now is whether Government have come
to a conclusion on that?

Mr, President (The Honourable Sir Abdur Rahim): It does unot arise
out of this. It is a different matter. i

ADVERTISEMENT OF PosTs BY THE DIvisiONAL SUPERINTENDENRT, HOWRAH

11899, *Mr. Muhammad Nauman: (a) Is the Honourahle Member for
Railways aware of the fact that the Divisional Superintendent, Howrah,
has not always observed the following rule in recruitments, permanent or
temporary, during the period from. the 18th- December, 1934, tu the 80th
Beptember, 1938, and that he has made his own classification of advertisa-
ment and non-advertisement posts : -

‘*All vacancies, temporary or permanent, in the lowest or interme-
diate grades should be advertised in the press’’; and '

(b) Is it a fact that there is no post which can be classified as technical
and that the Railway Board has made no rule for the classification of adver-
tisement and non-advertisement posts for the purpose of new recruitments?

The Honourable 8ir Thomas Stewart: (a) For the relevant rule on the
subject, I would refer the Honourable Member to rule 68 of the Rules for
recruitment and training of non-gazetted staff on State-managed Railways,
a copy of which is in the Library of the House. Government understand
that the precedure laid down in this rule is being observed on the Howrah
Division of the East Indian Railway.

(b) There are a number of technical subordinate posts. The procedure
laid down in the rule referred to above applies to the rem_‘lﬁtmqnt. inade to
all posts, technical or otherwise. '

tAnswer to this question laid on the table, the questioner being absent.
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LisT o APPROVED CANDIDATES MAINTAYNED OX THE EAST INDIAN AXD EASTRRN
BeNGAL RAILWAYS.

$+1700. *Mr. Muhammad Nauman: (a) Is the Honourable Member for
Railways aware that a system of keeping waiting lists of approved candi-
dates without prior notification in advertisements is being maintained on the
East Indian and the Eastern Bengal Railways?

(b) If the reply to part (a) be in the affirmative, will the Honourable
Member state the reasons for such arrangements, and will be lay on the
table lists of approved candidates for all services on the. East Indian and
the Eastern Bengal Railways in 19387 '

The Honourable Sir Thomas Btewart: (a) The position on both the
Eastern Bengal and East Indian Railways is that vacancies are at firat
advertised and after the Selection Committee have interviewed the likely
candidates, a certain number are selected by the Committee and their
names are kept on an approved list from which future vacancieg are filled.

(b) The reason for this practice is to avoid the necessity of advertising
on each separate occasion when a vacancy aribes. As regards the second
part, Government have no information., and they do not propose to collect
it as the time and labour involved in its collection will not be justified by
the results to be obtained.

RuLes yoR DETERMINATION OF SENIORITY ON RAILWAYS.

$1701. *Mr. Muhammad Nauman: Will the Honourable Member for
Railways be pleased to place on the table the rules regarding determination
of seniority in different departments on Railways?

The Honourable Sir Thomas Stewart: The General Managers of Rail-
ways have full powers to deal with questions of seniority of non-gazetted
staff and Government have laid down no rules regarding these. Govern-
ment have framed certain rules to guide them in the fixation of initial
seniority of gazetted staff on the State-managed Railways, but these rules
are for official use only.

CowsrRUCTION OF A RAlLwaY Linz coNNEROTING MYSORE AND COIMBATORSE.

1702. *Mr. T. 8. Avinashilingam Ohettiar: Will the Honourable the
Railway Member state:

(s) whether Government have received replies from the Mysore
Government over the matter of the construction of railway
line connecting Mysore and Coimbatore; and

(b) if so, in what stage is the negotiation between the two Govern-
ments in this matter?

The Homourable 8ir Thomas Stewart: (a) Yes.
(b) The Mysore (Government have agreed to meet the cost of necessary
surveys required to be carried out.

Mr. T. 8. Avinaghilingam Ohettiar: May I know how long it will take
to finish the survey?

tAnswer to this question laid on the table, the questioner being absent.
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. The Honourable Sir Thomas Stewart: That is a technical question and
k am not competent to answer it.

Mr. M. Ananthassyanam Ayyangar: What is the gauge of that railway ?
Is it narrow or broad or metre gauge?

The Honourable Sir Thomas Stewart: I should say it is probably metre
gauge. As far as I know, that is the prevailing gauge in that part of
the country.

Mr. M. Ananthasayanam Ayyangar: Ig it going to be a light railway
as there is one in the Mysore Btate?

The Honourable Sir Thomas Stewart: The metre gauge is not narrow
gauge.
Mr. T. S. Avinashilingam Ohettiar: After the survey is finished and I

il;esume there is no difficulty about it, may I ask whether Government
ve come to a conclusion to construct this railway?

The Honourable Sir Thomas Stewart: Obviously I cannot come to &
conclusion until the survey has been carried out.

ProvisioN oF MOVEABLE STEPS TO COMPARTMENTS AT (GOALUNDO STATION
oN THE EASTRRN BENGAL RArLway.

1708. *Mr, Brojendra Narayan Ohsudhury: Will the Honourable the
Railway Member please state:

(a) whether moveable steps are prqvided for boarding and getting
down from the broad gauge trains at Goalundo station,
Eastern Bengal Railway; if so, whether the convenience is
confined to certain classes of passengers;

(b) whether steps are provided for (i) third class males (ii} third elass
females; (iii) intermediate class males (iv) intermediate class
females;

{c) the height of the floor of the compartments from the ground of
the station which has no platform of any kind; is it five feet
or so;

(d) the reasons for supplying steps to upper class male passengers;

(e) whether in practice steps are supplied to sick and infirm passen-
gers, male and female of all classes; whether there is any
general order to that effect and whether the order is always
complied with;

(f) whether it is a fact that next to Sealdah, Goalundo has the
heaviest passenger traffic in the entire Eastern Bengal system
being the terminus of the Padma river services and the gate
to East Bengal and beyond; '

{g) what would be the cost of supplying steps to all compartments;

(h) whether the grievances of lower class passengers akout non-supply
of steps have been brought to the notice of the administration
by members of the Advisory Committee by petitions direct to
traffic officials or by ventilating in the press;
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i) whether there is any officer in this and other reilways sapeshilly
( entrusted to collect information about publioc complaiwts
against railways from the newspapers;
) if the reply to i) above be in the negstive whether Govern-
.(J) mentpls{-e prl;;r:réd to consider the advisability, convenienoe
and economy of having such officers; and

(k) whether this and other Railways have publicity officers?

The Honourable Sir Thomas Stewart: (a) and (b). Yes, for first and
second class passengers and for women only, in intermediate and third
(c) Yes, about 5 ft., but running board steps are provided which reduoce.
the distance by 3'-1” in some typés of stock and by 2’-8” in others.

(d) The higher fares paid.

(e) Yes. Step ladders are supplied for sick and infirm passengers on
request. There are no general orders on the subject.

(f) No.

(g) Rs. 1.200 approximately; but this would also involve the posl.l.:g
of extra staff to place and remove the ladders at the time of arrival
departure of trains.

(h) Yes.

() The Publicity Officer does this on the Eastern Bengal Railway. I
have no information in regard to the practice on other railways.

(j) This is e detail of administration which Government must leave to
Railways to settle for themselves. .

(k) There is a Publicity Officer on the Bombay, Baroda and Central
India, Bengul Nagpur, Eastern Bengal, Great Indian Peninsula and South
Indian Railways. I have no definite information at present in regard to
other railways.

Mr. Brojendra Narayan Ohaudhury: Is the Honourable Member aware
that Indians, whose physique is not strong as a class, find it difficult to
board the trains even with the help of the foot-board steps which are at
s distance of three feet as mentioned by the Honourable Member?

The Homnourable Sir Thomas SBtewart: S8ir, I do not think that the
physical differences between Indians and others are so pronounced as to
render it any more difficult for them to get into the trains.

Mr. Brojendrs Narayan Obsudhury: Is it ususlly easy to board the
trains when the steps of running boards are three feet apart?

The Honourable Sir Thomas Stewart: I think it is entirely reasonable
to think so judging by the experience we have had of the inhabitants even
of the Honourable Member’s part of the world.

Mr. Brojendra Narayan Ohsudhury: Will the Honourable Member
kindly advise that the steps of his office should be three feet high?

Prof. N. G. Rangd: May I know if this partioular figure of Rs. 1,200
is the non-recurring cost o provide for these steps?
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The Honourable Sir Thomas Btewart: That is quite true.

_Prof. N. @. Ranga: .In view of the great convenience that the steps
will provide for the passengers and the great inconvenience experience:
for want of them, may I know why Government are not willing to pro-
vide this convenience when it costs Rs. 1,200 non-recurring.

The Honourable Sir Thomas Stewart: If the Honourable Member had
listened to mny answer carefully, he would have realised that apart from
this original expenditure on steps, there would be recurring expenditure
on the employment of staff.

Prof. N. G. Ranga: Is it not a fact that on thig particular platform
there are always porters available and they can be made use of for this
particular purpose?

The Honourable Sir Thomas Stewart: From remarks made in this
House, it woull appear that porters are always so much otherwise engaged
tbat they certainly would not have time to attend to the steps.

Prof. N. G. Ranga: Will Government consider the advisability of send-
ing this question and answer and the supplementaries to the Local
Administration and the Local Railway Advisory Committee?

The Honourable Sir Thomas Stewart: T will send a copy of the questions.
and answers to the local administration.

NOX-AOCRPTANOE OF SERVIOES OF VOLUNTBERS OF SOCIAL SERVIOR
ORGANISATIONS DURING KRISHNANAGAR META. '

1704. *Mr. Brojendra Narayan Ohaudhury: Will the Honourable the
Railway Member please state:

(a) whether the services of volunteers of various social service orga-
nisations were accepted for regulating pilgrim traffic on the
occasion of the Choramani Joga at Sealdah station and what
the Railway Administration reported about their conduct and
service ;

(b) whether it is a fact, as stated in the Anandabazar Patrika of
28rd Kartik (dated 7th November, 1988), that the offer of
service of volunteers was rejected at Krishnanagar station; and

(c) whether it is a fact, as stated by the correspondent, that thres
women pilgrims were run over and killed at Krishnanagar by
o Navadwip train, and that the railway authorities made no
special arrangements for regulating ignorant and rustic
pilgrims?

The Honourable Sir Thomas Stewart: (a) Yes. The General Manager
of the Eastern Bengal Railway states that they were generally helpful.

(b) No.

¢) I understand that while a rake of empty vehicles was being placed
on the platform of Krishnanagar City, « large cyowd rushed to entrain re-
sulting in one woman falling under the wheels of a carriage and being
killed. Two other women were knocked down and trampled on by the
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crowd. Onme of them was killed and the other died subsequently. The
matter i8 being investigated by the Police and the Railway Administration.

Mr. Brojendra Narayan Ohaudhury: May I know whether any special
arrangements were made for regulating the ignorant pilgrims on the

platforms? :

The Honourable B;r Thomas Btewart: Yes, Sir. Arrangements are
El:‘dce but there are limitations to whet a limited staff can do in this
irection. \

Mr. Brojendra Narayan Ohaudhury: The Honourable Member said
‘No' in reply to part (b). Do I understand that the services of the
volunteers were accepted ?

The Honourable Sir Thomas Stewart: In reply to part (b) I said ‘No'.

[

Shrimati X. Radha Bali Subbarayan: Will Government consider the
dearrability of including a few women on the staff at these stations on
special occasions of this kind to help women passengers ?

The Honourable 8ir Thomas Stewart: That is a suggestion that I am
prepared to consider. .

AOCIDENTS ON RAILWAYS.
+1705. *Mr. Brojendra Narayan Chaudhury: Will the Honourable Mem-
ber for Railways please state :

(a) the number of fatal railway accidents since the beginning of the
Railway year;

(b) the number for the corresponding period of last year;

(c) of these in part (a) above, for how many accidents railway em-
ployees have been found responsible; and what is the number
of such employees found responsible;

(d) of these responsible, how many have been prosecuted and with
what results; and

(e) how many have been dismissed; and how many fined?

RBOOMMENDATION OF THE AssiAM BEwoAL RArLwaY FPOR RETRENCHMENT OF
Two Doorons.

1706. *Mr. Brojendra Narayan Ohsudhury: Will the Honourable the
Railway Member please state:

(8) whethef it is & fact that in the Asssm Bengal Railway the

appointments of the higher officers and promotions are subject
to the approval of the Railway Board;

(b) whether there has recently been retrenchment in the medical
staff in the Assam Bengal Railway in which two doctors
were retrenchtd;

+For answer to this question, see answer to question No. 1668.
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(c) whether the Railway Board accepted the recommendation®f the
Railway Administration or made any alteration;

(d) whether candidates for the higher appointments in the Assam
Bengal Railway sometimes interview the Railway Board or
the Members of the Board: and

(e) if so, for what purpose?

The Honourable Sir Thomas Stewart: (a) The reply is in the negative.

(b) Government were informed demi-officially in April, 1938, by the
Agergt and General Manager, Assam Bengal Railway, that he was sub-
mitting proposals to his Home Board for the reorganisation of the Medical
tlgelz;rrt-ment which would reduce the cadre of Medical Officers from five

ee.

(c) Does not arise in view of the reply to part (a) labi.we.
(d) No. |
(e) Does not arise.

Mr. Brojendra Narayan Ohaundhury: Is it a fact that the railway
authorities recommended Dr. Sen and Dr. Ghosh for retrenchment, but the
Railway Board advised that Dr. Morgan should be retrenched instead of
Dr. Sen, and that Dr. Sen was retained ?

. The Honourable Sir Thomas Stewart: I made it perfectly clear in my
answer thal the Railway Board are in no way concerned with the appoint-
ments on this railway.

Mr. Brojendra Narayan Ohaudhury: The Honourable Member said that
the Agent reported to the Railway Board demi-officially. I want to know
whether the Railway Board gave any advice or approval officizlly or demi-
officially.

The Honourable Sir Thomas Stewart: Any advice or any communica-
tion on this matter that may have come from the Railway Board or from
sny individual on the Railway Board must have been of an entirely
private character and had no official significance at all.

Mr. Brojendra Narayan Ohaudhury: Are the Members of the Railway
Board allowed to have these private relations with the railway authorities?

The Honourable Sir Thomas Stewart: The members of the Railway
Board are approachable by railway officers as well as by Honourable

Members like my friend.

Mr. Brojendra Narayan Ohaudhury: Is it desirable in the public
interests ?

Mr. President (The Honourable Sir Abdur Rahim): The Honqurable
Member can decide that for himself.
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Iyvrration wo tem Aremax Momeren or CoMMERCR o3 DIscussroNs ox
EocoNoMi0 PROBLEMS.
m;’lﬂ? *Mr. T, 8. Avinashilingam Chettiar: Will the Foreign Becretary
(8) whether Government have extended an invitation to the Afghan
Minister of Commerce for the purpose of terminating the
discussions on economic problems, which have been in pro-
gress between the two Governments;

(b) what are these economic problems over which discussions have
been going on; and N
(c) whether a settlement has been reached; if so, what are the
. particulars of the. settlement?
Sir Aubrey Metoalfe: (a) The invitation is to afford opportunity for an
exchange of views on these problems.
(b) and (c). The attention of the Honourable Member is invited to the
latter part of the reply given by me on the 10th November, 1988, to parts
(b) to (d) of Mr. S. Satyamurti’s question bearing No. 1210A.

Mr. T. 8. Avinashilingam Ohettiar: Apart from the commercial treaty,
may I know what are the economic problems? May I ask for details of

that?

Sir Aubrey Moetealfe: I have already stated that it will not be in the
publie interest to give details at the moment.

Mr. T. S. Avinashilingam Chettiar: 1 want to know about the economic
problems about which discussion is pending between the Afghan Govern-
ment and the Government of India. I do not think the Honourable Mem-
ber means that there is anything which should not be divulged 6o tlis
House on that matter.

8ir Aubrey Metcalfe: 1 do mean that.

Mr. Badrl Dutt Pande: Was the Honourable Member invited by the
Afghan Government or did he go of his own accord?

8ir Aubrey Metcalfe: I have already answered that more than once.

PAY AXD ALLOWANOES OF OERTAIR STAFF OF RE-INSTATEMENT ON THE Easr
INpiAX RATLWAY.

$1708, *Shaikh Rafluddin Ahmad Biddiguee: (a) Is the Honourable
Member for Railways aware of the fact that a Hindu Permanent Way
Inspector, discharged and re-instated at Dinapur, and one Hindu Travelling
Ticket Examiner, discharged at Allahabad and now working at Howrah,
and a third Hindu Assistant Booking Clerk, Burdwan (decessed), were on
re-instatement (on account of acquittal by the Appellate Court) given full
pay and allowance for the period they remained under discharge orders.
in accordance with Fundamental Rule 54(a)?

(b) If the reply to part (a) be in the affirmnative, will the Honourable
Member state why a Muslim Travelling Ticket Examiner, Howrah, was not
given full pay and sllowance on his re-instatement from the 9th March,
1986, for the period from 1st October, 1933, to 8th March, 1986, during
which period he was discharged from Moradabad Divigion? -

The Honourable 8ir Thomas Stewart: I am obtaining information and
will lay a reply on the table of the House in due course,

+Answer to this gquestion laid on the table, the questioner being absent.
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. Caamvawozs or Mostnis v Tam Drvimowa Orron, Jorrra.

$1709.#8haikh Rafluddin Ahmad Siddiques: Will the Honoursble
Member for Rsilways be pleased to state how far the telegram from the
Becretary, Muslim Railway Employees Association, Quetta, reproduced
below; is based on facts:

“Muslim strength in Personnel Branch already insignificant in
Divisional Office, Quetta, being reduced gradually against
Railway Boards orders. Only one Muslim Grade 8 Clerk
employed in Personnel Proper being transferred to Bills
though senior. Non-Muslim junior Grade 8 clerks being
retained thus jeopardising Muslim interests. Another Muslim
Grade 8 transferred Bills Transportation. Accord justice.
Copy Col. Carson, Noverca, Lahore and Divrail Quetta’’?

The Honourable Sir Thomas Stewart: Government have not seen the
telegram referred to by the Honourable Member, but I may mention that
the existing instructions to railway administrations are to see that there
should not be a preponderance of any one community in the Establish-
ment Branches of railway offices. I am, however, sending a copy of the
question to the General Manager, North Western Railway, for such action
as he niay consider necessary.

MusLiM CLERES IN THE DivisioNaL Orrior, QUETTA.

$1710. *8haikh Rafiuddin Ahmad Siddiquee: (a) Will the Honourable
Member for Railways be pleased to state the total number of clerks,
according to communities, in different grades sanctioned in the Divisional
Office, Quetta, North Western Railway?

(b) Will the Honourable Member state the designation, pay, grade aad
duties in sections of Muslim clerks in Divisional Office, Quetta?

The Honourable Sir Thomas Stawsrt: () and (b). I lay a statement on
the table showing the total number of clerks sanctioned for the Divisional
Office, Quetta, North Western Railway.

As regards the second part of part (a) and part (b) I am oabtaining
information and will lay a reply on the table in due ocourse.

howing the total ber of clerks in different grades sanctioned for the Divisional
Statement showing ;ﬁ';: f ke in o frodoe o
INum .

1
1
8
15

42
39

.
.

Hﬂﬁﬂdﬁa?

Total . 104

—

+Aaswer to this question laid on the table, the questioner being absent.
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Proaoriox or Musu Urrea SUBORDINATES OX RarLwars,

$1711. *Shaikh Rafluddin Ahmad Siddiquee: (a) Will the Honourable
Member for Railways be pleased to state how many Muslim Upper Sub-
ordinates have been promoted to Lower Garetted service on all Ilailways
gince the introduction of that service? ' ‘

(b) Is it a fact that m few Muslim Upper Bubordinates have been
promoted so far on any Railway?

(c) If the reply to part (b) be in the affirmative, will the Honourable
Member be pleased to state the designation, pay, grade, Rsilway in pre-
vious service and the designation, pay, upper grade and Ruilwuay, in the
present service?

The Honourable 8ir Thomas Stewart: I am obtaining information and
will lay a veply on the table of the House in due course.

CoNFRRENCES OF STATION DmRECTORS OF THE ALL-INDIA RaDIO.

1712. *Mr. Mahu Subedar: (a) Will the Honourable Member for
Communications please state how many conferences of Station Directors of
the All-India Radio have taken place since the 1st January, 1987?

(b) What is the expenditure incurred in travelling, living allowances,
and other ways?

(c) Have Government considered the proposal of creating quality pro-
grammes at the four main stations and of relaying them to the suhsidiary
stations ?

(d) Can a rough estimate of the possible savings from such a measure
be given?

(e) Have Government considered the possibility of relaying European
music and telks from the British Broadcasting Corporation with a view to
saving the expenses incurred on similar music and talks in this country?

The Honourable Sir Thomas Stewart: (s) Seven.

(b) The total cost of the last conference was Rs. 1,150 approximately.
The figures for other conferences are not readily available.

(¢) Government propose to install receiving centres at all stations of
All-India Radio and to make a8 much use of relayed programmes as is
practicable.

(d) Not yet.

(e) Yes. In fact this is already being done in respect of talks where
the equipment is available. Other programmes are also relayed when
practicable and desirable. :

Mr. Manu Subedar: My object is to help the Department with sug-
gestions. May I enquire whether extended use cannot be made with
regard to relaying of music from B. B. C. to this country?

The Honourabls Sir Thomas Btewart: Yes, Sir. We trust it may be
possible to do so but there are very substantial dificulties to be met. In
‘the first place, there is the time factor. The time of relay from Daventry

tAnswer to this question laid on the table, the gquestioner being abeent.
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is not always a tonvenient one for Indian purposes. In the second place,
we are confronted, with a very serious difficulty in that there are many
items relayed which are subject to copyright, and we could only relay

them at considerable expense. I am ver teful to the H 1
Member for his suggestions, y g e Honourable

Prot. X. G. Ranga: What is the object of this conference and why is it
that eo E&I?ly conferences were held within a short period of one year and
B1X montns

The Honourable Sir Thomas Stewart: Conferences are held once a
&]usrt.er go that it may be possible to co-ordinate the various programmes

at are broadcast from various stations in India. This is part of the
technique of broadcasting.

‘Mr, M. Ananthassyanam Ayyangar: May I know if Government of their
own accord are going to establish receiving sets in various places and that
they have been refusing permission for municipal corporations to have re-
ceiving sets?

The Honourable 8ir Thomas Stewart: I think the Honourable Member
is under a misapprehension. When I say ‘‘receiving station’’, I do not
mean a universal broadcaster. It is a technical device for taking in the
waves at the local stations, so that they may be relayed therefrom.

Mr. 8. Satyamurti: With reference to the answer to clause (c) of the
question, may I know whether Government have considered, or will con-
gider, the evolving of high-class Indian music at certain specified centres
and relaying thein, instead of having second-rate and third-rate music at
every station, which really offends the taste of connoisseurs of Indian
music?

The Honourable Sir Thomas Stewart: The Honourable Member’'s sug-
gestion is an admirable one, in my opinion.

Mr. 8. Satyamurti: Will Government consider it?
The Honourable Sir Thomas Stewart: Certainly.

PROPOSAL TO EXTEND CERTAIN LINES ON THE BENGAL AND NORTH WESTHERN.
AND EASTERN BENGAL Rarnways.

$1718. *Babu Kailash Behari Lal: Will the Honourable Member for
Railways be pleased to state:
(a) if it is a fact that Saharsa Dauram Madhipura Branch line on
the Bengal and North Western Railway is going to b« extended
up to Budham Ghat; .
b) if there is any proposal to extend the Saharsa Dauram Madhi-
® pura Branch line of the Bengal and North Western Railway
up to Murliganj; and _

t¢ +t 1o fact that Murliganj branch line of theEastern Bengal

(e) 3t l;l;?h:aya is going to be extended up to Budham (ihat?

The Honourable Sir Thomas Stewart: Enquiries are being made from
the Railway Administrations concerned and a reply will be laid on the
table in due course.

+Answer to this question laid on the table, the questioner being absens.
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$1714. *Badu Kailash Behar Lll W
m,m” be pleased to state: ill the Honourable Member for

(a) if it is a fact that Budham Ghat Railway Station falls within
the village Murho, and there is no village by the nwie of
Budham Ghat even in the near vicinity; and

(b) if the Railway authorities concerned contemplate to change t.h
name of Budham Ghat to that of Murho?

The Honourahle 8ir Thomas Stewart: Enquiries are being wade from
the Railway Administration conscerned and a reply will be laid on the table

in due course.
Boxus oN PosTAL INSURANOCES.

$1715. *Babu Kailash Beharl Lal: Will the Honourable the Communi-
-oations Member please state the circumstances under which the bonus
on Postal Insurances for the quinquinnium 1932—37 has not been declared
yet, and when it may be expected?

The Honourable Sir Thomas Stewart: The matter is under examins-
tion and an announcement will be made shortly.

LoRsTITUTION AXD FUNOTIONS OF THE RAILWAY RaATEs Apvisory CoUNOCIL

1718. *Seth Govind Das: Will the Honourable Member for Railways
stete :

(a) the constitution and functions of the Bailway Rates Advisory
Uouneil ;

(b) the total annual expenditure from public funds for the funetions
of the Railway Rates Advisory Coumoil; and

(c) the procedure adopted for receiving a complaint on matters of
railway rates and freight rates?

The Homourable Sir Thomas Stewart: (a) and (c). I would refer the
Honourable Member to Railway Department (Railway Board) Resolution
No. 606-T., of the 25th September, 1980, published in Part I of the
Gazette of India, dated the 27th September, 1980.

(b) T would refer the Honourable Member to the reply given to part
(c) of Mr. Manu Subedar's question No. 981 on the 18¢h Beptember, 1938.

Mr. Manu Subedar: Have Government under their contemplation pro-
posals for a change in the personnel of the present Railway Rates Advisory
Committee? When is the President retiring?

The Honourable Sir Thomas Stewart: I would ask the Honourable
Member not to anticipate.

RAILWAY STATIONS AND CERTAIN STAFF EMPLOYED ON THE NORTE WESTERN
Ramwway m Binp,
1719. *Misa Ghalam XKadir Mobhagunsd Sbhablan: Will the Honomgable
Member for Railways be pleased to state:
(a) how many railway stations there are on the Siad seetion of she
North Western Reilway ;

+Answer to this question laid on the table, the questioner being sbesnt.
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(b) the total number of signallers, assistant station masters and
station masters employed on this section of this railway; and

(c) how many of them are Sindhis?

The Honourable 8ir Thomas Stewart: (n) 139 stations of the North
Western Railway are situated in Sind.

(b) and (c). The information is not readily available. I may add
that staff statistics are not maintained by Provinces.

TRAINING OF SIGNALLERS AND STATION MASTERS, ETC., ON THE NoRTH WESTERN
RATLWAY.

1718. *Mian Ghulam Kadir Muhammad Bhahban: Will the Honourable
Member for Railways be pleased to state:

(a) if it is a fact that a signaller, an assistant station master nand a
station master, are required to undergo practical training and
quu.tl.ify themselves in telegraphy before being appointed as
such;

(b) if so, where such training is given on the North Western
Railway;

(c) how many persons are taking such training at present; and

(d) how many of them are Sindhis?

The Honourable Sir Thomas Stewart: (a) Yes.

(b) North Western Railway Walton Training School, Lahore Canton-
ment.

(o) 156.

(d) Two.

Mr. Lalchand Navalrai: May I know from the Honourable Member if

there are any students at present getting training in the Walton School
at Lahore?

The Honourable Sir Thomas Stewart: I have just said 156.

Mr. Lalchand Navalral: Under training?

The Honourable Sir Thomas Stewart: That is the substance of my
reply.

Mr. Lalchand Navalrai: Why are there so many in the Walton School
getting training for assistant station masters’ jobs? Is that a fact?

The Honourable Sir Thomas Stewart: The question was not in regard
to assistant station masters; there were other categories of service
mentioned.

Mr. Lalchand Navalrai: May I inform the Honourable Member (and
then know the correct facts from him) that in the Walton School no new

recruit has been taken for the last three years?

The Honourable Sir Thomas Stewart: Well, Sir, I am bot in a posi-
tion to contradict the Honourable Member.
B
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Mr. Ealchand Nawvalrai: Will the Honourable Member then ask the
Agent to take in Sindhis for training, —from the B8ind section, in that
school? '

The Honourable 8ir Thomas Btewart: I think it is quite unnecessary

to make any such request to the Agent. He has already taken Sindhis
into the school.

Prof. N. @. Ranga: May I know if stipends are granted for the squs of
the poorer people to get training in this school?

The Honourable Sir Thomas Stewart: I should require notice.

OPENING OF A RaiLway TELEGRAPH ScHooL ¥ SIND.

1719. *Mian Ghulam Kadir Muhammad Shahban: Wil the Honourable
Member for Railways be pleased to state:

(s) if it is a fact that there used to be a Railway Telegraph School at
Sukkur in Sind;

(b) if so, wheiher that school is still in existence;
(c) if not, when and why that school was closed;

(d) if it is a fact that the closing of that school has deprived the
people of Sind of facilities for this training, and that this line
of service has thus become a monopoly of non-8indhis; and

(e) if so, whether Government are prepared to consider the desir-
ability of opening a Railway Telegraph School at some central

place in Sind for the training of Sindhis for this line ot
gervice ?

The Honourable Sir Thomas Stewart: (u) Yes.

(b) No.

(¢) The Bchool was elosed in December, 1908, as it wus of a very ele-
mentary kind and unsuited to the requirements of the Railway.

(d) No.

(e) All telegraph training is now given at the Walton. Training School

at Lahore Cantonment. The opening of a separate school in 8Bind is not

justified either on financial grounds or on the requirements of the
Administration.

Mr. Lalchand Navalral: Will the Honourable Member open a branch
of the Walton School in the Lahore Cantonment in Sind?

The Honourable Sir Thomas 8tewart: I see no justification for such a
proposal.

RATLWAY WORESHOP AT MOGHULPURA AND OPENING OF A Wonnlor N
Snm

1720. *Mian Ghulam Kadir Muhammad Shahban: Will the Honourable
Member for Railways be pleased to state:

(a) if it is a fact that there is a big Raiflway Workshop at Moghulpura
in the Punjab section of the North Western Railway;

(b) if it is a fact that in that workshop boys sre getting trasining to
qualify them as meochenies;
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(c) how many such boys here tuare in the workshop;

(d) how many recruits for such apprenticeship are admitted every
yesr;

(e) how many of such recruits are Sindhis;

(f) if Government are aware that it is difficult for & Sindhi to come
for training to this workehop from a long distance, especially
at an early age of 14 to 16 years;

(@) if it is a fact that there used to be fairly big Railway workshops at
Karachi and Bukkur, which used to turn out useful work;

(b) if it is a fact that these workshops have since been closed;

(i) if so, whether Government are aware that the closing of these
workshops has seriously affected Sindhis by depriving them of
the facilities which they previously had for practical training
as mechanics and for earning their living thereby; and

(j) whether Government are prepared to consider the desirability of
reopening these workshops in Sind?

The Honourabie Sir Thomas Stewart: (a) and (b). Yes.

(c) 694 trade apprentices are at present under training in the Central
Workshops including the Power House and its Sub Shops at Moghulpura.

(d) The number of trade apprentices to be recruited every year depends
upon approximate wastages anticipated at the end of the quinquennium
covered by the course of training.

(e) There are no Sindhi trade apprentices in the Central Workshops,
Moghslpura,

{f) As the trade apprentices recruited for Sukkur Shops are given the
option of receiving training in Sukkur Shops or in the Central Workshops
as it may suit their convenience, the question does not arise. T may also
mention that the age limit for candidates recruited as trade apprentices is
over 15 and not over 18 vears on the 1st day of July of the year in which
the recruitment is made, and not 14 to 18 years as mentioned by the
Honourable Member.,

(g) Yes.

(h) The Mechanical Workshops at Karachi have been closed down
but the Workshops at Sukkur still exist.

(i) and (j). In view of the reply to part (f) above these do not arise.

Mr. Lalchand Navalrai: Does the Honourable Member know that some
apprentices from the Sukkur Workshops were trained and were on the
waiting list and were sent up for selection but others from other provinces

were taken?

The Honourable Sir Thomas Stewart: If such a decision was taken, I
suppose it was taken on the merits of the individuals concerned.

B 2
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EXPENDITURE ON THE FRONTIER.

1721. *Mr. 8. Satyamurti: Will the Secretary for External Affairs
pisase state:

(8) whether his attention has been drawn to the leading arsicle in the
Hindu of the 27th October, 1938;

(b) whether he can give the House an estimate of money spent on
the Frontier during the last fifteen years;

(¢) whether the attention of Government has been specificully drawn
to the following sentence in the article :

““The independent tribes resent the frequent raids into the tribal
areas and road construction for strategic purposes. They
are obviously not of the opinion that the mere building of
roads heralds the march of civilisation ; nor is their economie
problem solved by the payment of Danegeld to chiefs and
Mahsud profiteers. The problem requires an entirely
different approach" ;

(d) whether Government have examined this question from this point
of view; if so, what their conclusions are;

(¢) whether the attention of Government has been drawn to the
statement of the Hindu special correspondent, reproduced in
the leading article, in the course of which he says:

“‘In the latest budget of the Government of India, 201 lakhs have
been set aside for expenditure in tribal areas. But how
little is spent out of this enormous amount on schools,
hospitals, irrigation and other beneficent schemes one
realises only on going through the country'’;

(f) the objects on which this money is spent; and

(g) whether Government have considered the question or are prepar-
ed to consider the question of developing orchards, and other
small occupations for these men?

8ir Aubrey Metcalfe: (a) Yes.

(b) Expenditure incurred from Civil Estiinates on the North-West
Frontier from 1928-24 to 1987-88 inclusive amounts to approximately
Rs. 21,78,89,000, and that on Military operations to approximately
Rs. 4,88,02,000. Normal expenditure incurred on the Frontier out of
Defence Services estimates is not compiled separately in the accounts. It
is not, therefore, possible to give figures of that expenditure for the last
15 years.

(¢) Government have seen the sentence quoted by the Honourable
Member.

(d) Government do not propose to make any radical change in the
Trontier policy that has been followed during recent years.

(e) Government have seen the statement referred to. The North-
West Frontier portion of the total grant of 201 lakhs is 146.54 lakhs.

(f) (i) Maintenance of the Frontier Corps of Militia and Scouts includ-
ing hospitals for the forces;

(ii) Construction and maintenance of roads of military importance and
buildings required for the Frontier Corps;
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(iii) Political and administrative charges, viz., the f

) it , iz, pay of officers and
u.tnbhshments for the administration of tribal areas, buildings, subsidies,
tribal allowances and entertainment charges and expenditure on schools

and hospitals,

(8) The Honourable Member’s attention is invited to part (b) of the
reply given to question No. 1017 on the 5th October, 1936, and to part (c)
of the reply given to question No. 600 on the 10th March, 1987, to which
I have nothing to add.

Mr. 8 Satyamurti: With reference to the answer to clause (b) of the
question, may I know if the Honourable Member can give the House some
idea of the main items of the expenditure of these 25 crores and odd
during the last fifteen years,—apart from the military expenditure?

8ir Aubrey Metcalfe: I have already given in my answer to part (b)
the main items of civil expenditure and all that can be found in the
Budget.

Mr, 8, SBatyamurti: May 1 ask—taking the answer to clause (f) of the
question—how much of this money is spent on tribal allowances, entertain-
ments, subsidies and so on and so forth to which my Honourable friend
referred?

8ir Aubrey Metcalfe: I cannot give the exact details; they are all con-
tained in the Budget of last year, if the Honourable Member will have a
look at that.

Mr. 8. Satyamurti: May I know if it is a fact that the bulk of this
amount is spent on subsidies and allowances to these people?

Sir Aubrey Metcalfe: No. I do not think that is at all a true statement
but as I say, the whole of the figures can be found in the Budget for each
year; if the Honourable Member will take the trouble to look at it, he will

find them.

Mr. 8. Satyamurtl: With reference to the answer to parts () and (d) of
the question, may I know the reasons why Government do not propose to
change their policy, in spite of the fact that the expenditure of these large
gums of money by way of ‘‘Danegeld’’ as it is called to chiefs and Meahsud
profiteers has not solved the problem,—why they do not propose to alter
their policy, or even to examine the possibility and the desirability of

changing that policy?

Sir Aubrey Metcalfe: Government are constantly examining the matter,
as T have already said more than once in this House. The reason why
they do not propbse to change their policy at present is. that they consider
that any other policy would probably be more expensive.

Mr. 8. Satyamurti: Apart from expense, so far as result_s are concern-
ed, that is to say, with regard to peace, law and order in the Froniier Pro-
vince and harmonious and friendly relations between Government and the
Frontier tribes, may I know whether Government have.examined the

question of changing their policy from those very relevant points of view?
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Sir Aubbey Metcalte: 1 can only repeat that Government are constantly
examining the policy and seeing whether there is any way in which they
can improve it.

Mr. Abdul Qaiyum: With reference to the answer to part (e) of the
question, may 1 know how much money was spent last year on education?

8ir Aubrey Metecalfe: I must have notice of that question.

Mr. Abdul Qaiyum: May I know how much of these 201 lakhs has been
apportioned for education? ' "

8ir Aubrey Metcalfe: I think there is a separate question put down

regarding that, or has been put down quite recently which has either been
answered or will be answered.

Mr. 8. Satyamurti: May I know how much of this money is budgeted
for being spent on schools, hospitals, irrigation and other beneficent
schernes, as opposed to paving money to various people ?

8ir Aubrey Metcalte: Again I would refer the Honourable Member to
the printed Budget for the last vear.

Mr. M. Ananthasayanam Ayyangar: In all these vears may I know
how many schools and hospitals have been opened?

Sir Aubrey Metcalfe: That is a question, for answering which I must
have notice. I cannot possibly carry all these detailg in my head.

Seth Govind Das: Has the number of schools and hospitals increased
or is it stationary?

8ir Aubrey Metcalfe: 1 could not answer that without rotice.

Mr. 8. Batyamurti: With reference to the reply to clause (g) of the
question, may I know how much money has been spént last year on deve-
loping orchards and other small occupations for these tribesmen ?

8ir Aubrey Metcalfe: Aguin, Sir, T must ask for notice. The whole of
the information is contained in the printed Budget. 1 must have time to
look them up if I am to answer questions on details of figures.

Ruxxing or XB Excives oNn THE East INDIAN RamLway,

1722, *Mr. 8. Batyamurti: Will the Honourable the Railway Member
please state:

(a) how many XB engines are in the running on the East Indian
Railway;

(b) on what tracks they are running;

(¢) whether to all these engines speedometers have been affixed; if
not, why not;

(d) whether any maximum speed limit tas been affixed 1o fh&z
engines; what are the means by which this maximum apec
is now being enforted; ' '
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(e) whether all reasonable and necessary precautions have been
taken for ensuring that there is no danger to life of passen-
gers by trains drawn by XB engines; if 8, what they are;

{f) when the committee which is examining Chief Justice Thom's
report, i8 going o repori;
(g) whether the Railway Board is keeping a closa watch on the

running-and behaviour of these engines, snd thuy get, periodi-
cal reports; and

(h) whether those reports will be made uvailable to membars of the
House, if not, why not?

The Honourable Bir Thomas SBtewart: (a) 38 engines.
(b} On tracks of which the weight of rail is 90 lbs. or over.

(e) I would refer the Honourable Member to the reply given on the
12th August, 1938, to Mr. T. S. Avinashilingam Chettiar’s starred question

No. 148.
(d) The maximum speed for this type of engine has been temporarily

restricted to 45 m. p. h. To ensure that this speed is not exceeded, ampla
margin has been allowed in the time-tables between the maximum booked

speed and maximum permissible speed.
(e) Yes, by utilising the engines on slow services only.

(f) Government have no information as to when the Pacific Locomotive
Committee will submit their report.

(g) Railways have besn instructed to submit quarterly reports to the
Ruilway Board and Senior Government Inspectors of any abnormal
ocourrences attributable to the oscillation of locomotives.

(h) The reports received for the quarters ending 30th June and 80th
Beptember, 1938, show that there was no case of track distortion attribut-

able to XB engines..

Mr. 8. Satyamurti: With refersnce to the reply to clause (b) of the
question, may I know whether there has been any change in the tracks
on which these engines are running after the Bihta disaster, or whether

the same procedure is being continued ?

The Honourable Sir Thomas Btewart: No. I think the circumstances
are these: a considerable portion of the track is 90 lbs. and over, whereas
the other portions were of the lighter weights. The emgines have been
transferred so that they operate on the 90 lbs. section of the system.

Mr. 8. Satyamurti: With reference to the answer to clause (c),—the
latter part of that clause—may L know the reasons why—I think the last
answer mentioned that speedometers have not been fixed te all the
engines—may I know the reason why it has not been done?

The Honmourable Sir Thomas Stewart: I do not think that it is an estab-
lished fact that speedometers are available which are reliable instruments.
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Mr. 8, Satyamurti: 1n view of that answer, may 1 know with reference
to the reply to clause (d) of the question, how the Honourable Member
or the Railway Board satiefy themselves, apart from making margins or
allowances between booked speed and the timings at which they ought
to arrive,—may I know whether there are any other mechanical devices by
which the maximum speed is being enforced ?

The Honourable Sir Thomas Stewart: No. But there is the time factor.
If the 45 miles per hour restriction were being exceeded, the result would
be that the trains would arrive much too carly at the statlon

Mr. 8. Batyamurti: But is it not possible—I do not want to argue with
my Honourable friend, I am merely asking this question,—is it not poesible
for the drivers to while away their time—I myself know while travelling,
the drivers sometimes run the trains at breakneck speed and then slow
down somewhere and stop there—may I know whether the Railway Board
taks any steps to see that the maximum speed is not exceeded, apart
from the fact that the drivers are not expected to exceed the speed hmit
ot 45 miles an hour?

Ths Honourable 8ir Thomas Btewart: I think the Honourable Member
may be quite sure that drivers are very sensible of the necessity of not
exceeding 45 miles an hour.

Seth Govind Das: How nany of these 38 engines are attached to
passenger and mail trains and how many to goods trains?1

The Honourable Sir Thomas Btewart: I should have notice.

Seth Govind Das: Will Government take steps not to use these engines
as far as the passenger trains are concerned ?

The Honourable 8ir Thomas Stewart: No. I give no such undertaking.

Mr. 8. Batyamurti: With reference to the answer to clause (e) of the
question, my Honourable friend assured the House that all reasonable and
necessary precautions are being taken and he added that drivers are sen-
sible; but may I know what those precautions are apart from this time
table business?

The Honourable Sir Thomas Stewart: I do not know that any other
precautions are necessary.

Seth Govind Das: When the Bihta Enquiry Committee had come to
the finding that it was on account of the XB engine that the disaster had
taken place, why should not Government stop the use of these engines sc
far as passenger and mail trains are concerned ?

The Honourable Sir Thomas Stewart: I am entirely unaware that there
was any finding in connection with the Bihta enquiry, that these engines
were unfit for employment on the railways. |
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SALOONS MAINTAINED FOR RaAILwAY OFFICERS.

1728, *Mr. 8. Satyamurti: Will the Honourable the Railway Member
please state:

(a) whether he is aware of the opinion held in the Tiouse and outside
that the number of saloons maintaned for railwey officers is
out of all proportion to the needs:

(b) whether it is a fact that the Public Accounts Ccmmitiee has-
drawn the attention of Government to this position; and

(¢) whether, upart from desisting from constructing new saloons,
Government have taken, or propose to ilake, any steps to:
reduce the number of saloons. with a view to economny aund
also in view of the fact that railway officials travelling
now-a-days get better accommodation elsewhere than in pre-
vious years? .

The Honourable 8ir Thomas Stewart: (a) I am aware of the views that
have been expressed in this House but not outside.

(b) Yes.

(c) The matter will be examined in connection with a report which is
being prepared as desired by the Public Accounts Committece at their-
meeting on the 14th July, 1988.

Mr. 8. Batyamurti: With reference to the answer to clause (a) of ihe
question, is the Honourable Member sure that he has not heard from
outside the House any opinion that the number of saloons is out of all
proportion to the needs?

The Honourable 8ir Thomas Stewart: 1 am aware of the views that have:
been expressed in this House but not outside.

Mr. 8. Satyamurti: With regard to the answer to clause (e) of she
question, may L know whether, apart from considering the report which
the Railway Board are preparing in response to the Public Accounts Com-
inittee’s recomuiendations, (overnment are contemplating taking any
steps o reduce the number of saloons ?

The Honourable Sir Thomas Stewart: If the number of saloons is found
to be excessive, then I may assure the Honourable Member that steps.
will be taken to reduce the number.

Mr, Lalchand Navalrai: After the Public Accounts Committee’s recom-
mendation and wp to now, have any saloons been curtailed ?

The Honourable Sir Thomas Stewart: If I remember aright, an under-
taking was given in the Public Accounts Committee that no further cons-

truction would be undertaken.

Mr. T. S. Avinashilingam Chettiar: Thouch the Exeentive Couneillors:
and Ministers were travelling in saloons before the lnunching of the Cons-
titution, are the Government aware that the Ministers now do not travek

in saloons?
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The Honourabls Sir Thomas Stewart: That 1s s matter entirely of
their own choice.

Mr. T. 8. Avinashilingam Ohettiar: Bocause of that, has not the uss of
-saloons decreased, and the need for saloons also?

The Honmourable Sir Thomas Stewart: That is one of the points that
will be considered as our report is being prepared.

Mr. K. Banthanam: May I know if the Honourable Member will tuke

steps to show the cost of maintaining these saloons as.a separate item in
the railway budget?

The Honourable Sir Thomas Stewart: I want notice.

Mr, 8. Satyamurti: May I know whether the usual sums are being
‘spent on repairs of these saloons, or is there any retrenchment in expen-
-diture on the repairs of these saloons ?

The Honourable Bir Thomas Stewart: I am sorry I cannot answer this
without notice. .

3

_Mr. T. 8. Avinashilingam Ohettiar: May I know whether Government
‘will consider the advisability of keeping s separate account for the saloons?

The Homourable $ir Thomas Stewart: That is esgentially the mame
-question which was asked just now and for which 1 required notice. It is
-8 matter that may involve u re-ndjustment of our accounting system.

DEMAND POR HALF-ANNA POSTCARD.

1724. *Mr. 8. Satyamurti: Will the Honourable the Cormmunicat,ons
‘Member please state:

(a) whether it is a fact that this House has for the last four years
congistently demanded half-anna posteard;

(b) whether it is a fact that public opinion of all schools of thought
in the country has demanded this half-anns postcard all
these years;

{c) whether Government are taking any steps by way of retrench-
ment in expenditure in Posts and Telegraphs Department or by
wuy of increasing the revenues in other directions, so as to

make the introduction of the half-anna postoard Ppossible in
the near future; and

{d) what, according to the latest estimates of the Government, is the
gross revenue likely to be received by the bepartiuent Ly the
introduction of the half-anna postcard, and What according to
the latest estimates of the Government will bé the net loss, if
any, Lo the department?

The Womouvable Str Thomas SWwart: (a) The Honourable Member is
weferred to the proceedings of this House.
{b) No.

c) The Department are taking all possible steps in the directions im-
“lte{l by the Honoursble Member as a part of the ordinary administrative
policy of a commercial department. :
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(d) On the asgumption that the present volume of postcards and letters
remains unaffected, the gross revenue likely to be received by the Depart-
ment by ths introduction of the half-anna postcard is estimated to be about
Rs. 119 lakhs which is nearly 59} lakhs less than the revenue derived at
preseud.

Mr. 8. Batyamurti: With reference to part (b) I thought I heard my
Honourabls friend say ‘‘no’’. May I know what is the basis of that answer,
and which is the public opinion or which is the school of thought that
supports the present nine pies postcard?

The .Honourable Bir Thomas Stewart: Again, T would refer the Hon-
ourable Member to the recorded proceedings of this House. On the occa-
sion when there was a division on this particular question, certain non-
official and elected Members of the House voted against the proposal for
the six pies posteard.

Mr. 8. 8atyamurti: Is there any other evidence in the possession of
my Honourable friend to show that any public opinion supports the con-
tinnance of the present nine pies posteard?

The Honourable Bir Thomas Stewart: The evidence I have quoted is '
sufficient to justify the answer that I gave to his question.

ProPoSAL FOR THE CONSTRUCTION OF A TRUNK Roap FmroM BomBAY TO
AHMEDABAD.

1725. *Mr. Manu Subedar: (a) Will the Honourable Member for Com-
munications please state whether o conference of the representatives of the
Government of India, the Bombay, Baroda and Central India Railway, and
the Government of Bombay was held in January last in Bombay to discuss
the construction of a trunk rond from Bombay to Ahmedabad costing
Rs. 60 lakhs?

(b) Who represented the Government of India and the Bombay, Baroda
and Central India Railway?

(c) What restrictions have the Government of India and the railway
authorities suggested on traffic on the proposed new trunk road between
Bombay and Ahmedabad?

(d) Have Government examined the possibility of the use of ports in
Barods territory short-circuiting traffic to Ahmedabad via (i) rail, and (ii)
road, to the prejudice of the Bombay, Baroda and Central India Railway?

(e) Has the permission for the use of Navsari and Billimora as ports for
trade other than coasting trade, been given?

(f) Are Government in a position to give some idea of the traffic passing

through these ports and affecting the revenues of the Bombay, Baroda and
Central India Railway during the last two completed years of account?

The Honourable Bir Thomas Stewart: (a) Yes.

(b) Messrs. A. E. Tylden-Pattenson, Member, Railway Board, and
L. B. Gilbert, Consulting Engineer (Roads) represented the Guvernment
of India, Sir Maurice Brayshay represented the Bombay, Baroda and
Central India Railway.
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(c) After discussion it was agreed that certain measures generally ap-
proved by the provincial board of communications should be adopted.
These relate to long distance carriage of goods, enforcement of speed and
weight regulations and such limitation of the number and range of buses
and lorries a8 may be neoessary to restricf undesirable competition.

(d) The extent to which traffic passing through the ports on the western
coast is affecting: the earnings of the Bombay, Baroda and_ Central
t]imim Railway is being continually watched by the Railway Administra-

on.

(e) No. N

(6) No.

Mr. Manu Subedar: May I enquire what were those restrictions which
have been imposed with reference to the volume and the class of goods
which will be carried ? '

The Honourable Bir Thomas Btewart: The restrictions have not yst
been imposed. Bo far as I am aware the Local Governments have under-
taken to enforce in the future certain restrictions.

Mr Manu Subedar: In view of the fact that this road between Bombay
and Ahmedabad was resisted for a long time by the B., B. and C. L.
Railway authorities on the legitiniate ground that it will affect their
earnings, will the Honourable Member assure the House that adequate
steps are being taken to safeguard the interests of the B., B. and C. 1.
Railway and of the Port of Bombay?

The Honourable 8ir Thomas Btewart: [t is my own personal opinion
and it is the opinion of the Railway Administration concerned that the
type of restrictions which it is proposed to impose will ensure the end that
the Honourable Member has in view.

TAKING DOWN OF NAMES AND ADDRESSES OF PASSENGERS AT Tara DEvr.

1726. *Mr. Sham Lal (on hehalf of Mr. Sri Prakasa): Will the Honour-
able Mcmber for Railways state the conditions, if any, on which persons
have been allowed to enter the premises of the Tara Devi station on the
Simla-Kalka Railway to take down the names and addresses of the persons
travelling towards Simla?

The Homourable Bir Thomas Stewart: I would refer the Hongurable
Member to the reply given to his question No. 534 on the 20th August,
1938. The only condition which the North ‘Western Railway Administra-
tion have imposed is that the employees of the Simla Municipality should
wear arm badges for identification,

ghrimati K. Radha Bai Subbarayan: Did the answer, to which the Hon-
oursble Member referred, state that this examination was a meadical
one?

The Honourable Bir Thomas Btewart: That is the substance of the
reply that was given.

. Shrimati X, Radha Bai Subbarayan: May 1 ask what the medical
qualifications of these officials are? :
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The Honourable Sir Thomas Stewart: My Honourable friend, Sir
Girja Bhankar Bajpai, would require notice of that question.

shrimati K. Radha Bal Bubbarayan: May I ask if there are any specinl
arrangements for the examination of women passengers, especially purduh
women passengers ?

The Honourable 8ir Thomas Stewart: Again, I would require notice of
the question.

Mr, B. Satyamurti: May I know if Government are aware that part at
feast of this purpose of taking down the names and addresses of persons
is not for the health of the Simla Municipality, but for helping the C. I. D.
and the police? Is the Honourable Member aware of that?

The Honourable Bir Thomas Stewart: 1 am not aware of that.

Mr. 8. S8atyamurti: If the Railway Board have been asked for permis-
sion to allow thess people to enter the premises merely on the ground of
health, why should policemen remsin round about, whsn the names and
addresses are taken ?

The Honourable 8ir Thomas Stewart: I have not myself spent any
time at the Tara Devi station, and so I cannot tell the Honourable
Member.

Maulana Zafar Ali Khan: Is the Honourable Member aware that the
public resents this asking of their names and addresses?

The Honourable Sir Thomas Btewart: I am not so aware. '

Mr Lalchand Navalrai: Has the Honourable Member ever been asked
to give his own name?

The Honourable Sir Thomas Stewart: Invariably.

DELIVERY OF LETTERS BY EXTRA-DEPARTMENTAL PoSTMASTERS IN RUBAL
AREAS,

1727. *Mr. Sham Lal' (on behalf of Mr. Sri Prukasa): Will the Honour-
able Member for Communications state:

(8) if some extra-departmental postmasters in rural areas have also
to act as peons delivering letters, money orders, etc.;

(b) if uny extra money is paid to them for this service;

(c) if he is aware that this system delays the delivery of the postal
articles to the addressees and results in post offices themselves
being closed when they ought to be working; and

(d) if Government have prescribed a minimum of staff for a post
office, however small, and, if so, what the minimum is?
The Honourable Sir Thomas Stewart: (a) Yes, only in very small post
offices.
(b) Yes.
(¢) Government have no reason to think go.

(d) No minimum staff -has been prescribed by Government but the
absolute minimum is naturally a postmaster.
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CosT oF A RuraL Post OFrIcE.

1728. *Mr. Sham Lal (on behalf of Mr. Sri Prakasa): Will the Honour-
able Member for Communications stute:

(a) the minimumn cost of a rural post office;

(b) if local residents are given an opportunity of suggesting econo-
mies in case 8 post office in a rural area is proposed to be
closed on account of it inability to pay ite way; and

(¢) if not, whether Government are prepared to consider the
desirability of such consultation before elosing it down?

\

The Honourable 8ir Thomas Stewart: (a) The minimlum cost of a ruink
post office is the allowance to be paid to the postmaster and the pay of
the runner or runners employed to convey mails to and from the new
post office. .

(b) and (¢). As the Honourable Member was imnformed in reply to
part (o) of his starred question No. 848 of the 8th September last, this
is A matter for the local Postal authorities. I have no reason to suppose
that consultations with those interested are not held before a rural post
office is closed down, but the final decision rests, as it must, with the
local Postmaster-Genersl.

Mr. Brojendra Narayan Ohaudhury: \What is the minimum figure of
the minimum cost ?

+» The Honourable 8ir Thomas Btewart: The minimum sllowance that is
paid for the extra-departmental postmaster is Is. 6 and the minimum
pay for a runner is Rs. 12,

e,

i,

Mr. M. Thirumala R80: What is the amount of cash security demanded
from the extra-departmental oflicer?

The Honourable Sir Thomas Btewart: T want notice.

Shrimati K. Radha Bal Subbarayan: May I ask if Government have
considered the question of requisitioning the services of local people, at
least as part time, as they do in European countries ?

The Honourable Sir Thomas Btewari: That is our practice. When 1
say extra-departmental postmaster, T refer to an officer who is partly
doing his own work and partly doing work on behalf of Government. This

is our system.

TELEPEORE COMPANY IN CALCUTTA.
1720. *Mr. Sham Lal (on behalf of Mr. 8ri Prakasa): Will the Honour-

able Member for Cominunjcations state:
(u) if it is a fact that the telephone in the town of Calcutta is
in the hands of a private company and mot Government;

(b) the conditions under which that eompany warks and the date
when its contract is going to (erminate; and '
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(c) if the telephone company in Calcutta have to follow all the rules-
regarding telephones as laid down by Government in the
matter of supply of inastruments and connections, as also-
charges inside Calcutta and for trunk calls?

The Honourable Bir Thomas Stewart: (a) There are two systeins in
Calcutta—one run by a licensed company and the other by Governinent.

(b) The conditions under which the Company works are laid down in
the license granted to the Company and the supplemental agreements. A
copy of the license and agrecments has been placed in the Library of the
House. The license is due to expire in 1963.

(¢) Government have not lnid down any rules for observance by the
Company in the matter of supply of telephone instruments and conuon-
tions beyond those containéd in the license and agreements. The charges
to pe levied by the Company for their telephone services require the prior
approval of Government. The Company are not concerned with the

charges for trunk calls as the trunk lines are owned and worked by Govern-
ment.

Mr. Brojendra Narayan Ohandhury: When was this license with the
Calcutta Compuny last renewed?

The Honourable Bir Thomas Stewart: The license was originally given
in 1883 for 80 years. There was no renewal.

Mr. M. Ananthasayanam Ayyangar: Is it not open to Government to
terminate this at any time?

The Honourable Sir Thomas Stewart: Not at any time. We have
options in 1943 and 1953.

Mr. Mohan Lal Saksena: How do the rates of this company compare
with the Government rates?

The Honourable 8ir Thomas Stewart: I cannot say without notice.

Mr. M. Ananthasayanam Ayyangar: Are Government considering the
possibility of taking over the work in 1943?

The Honourable Sir Thomas Stewart: I think I have on two or three
oceasions in this Session made clear what the position was in regard to
the taking over of telephone systems.

GRADE OF AN INSPECTOR OF ACCOUNTS ON THE EasT INDIAN RAILWAY.

1730, *Maulvi Muhammad Abdul Ghani: Will the Honourable the
Railway Member be pleased to state whether an Inspector of Accounts
has a higher grade than a Stock-Verifier in the East Indian Railway?

The Honourahle Sir Thomas Stewart: I place a statement on the table
setting out the rates of pay of the categories referred to.
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Maulvi Mukammad Abdul Ghani: May I know what salaries are paid to
the Inspectors of Accounts and the Stock Verifiers?

The Homourable 8Sir Thomas Stewart: I have laid a very considerable
statement on the table which gives the information asked for.

Passms 188UED TO PROBATIONARY LABOUR INSPEOTORS ON RAmwLways.

1781. *Maunlvi Muhammad Abdul Ghani: Will the Honourable the
Railway Member please state whether passes are given on the basis of
salaries, or on the basis of office? If it is on the basis of ‘salaries’, why
are second class passes issued to probationary Labour Inspectors?

The Honourable 8ir Thomas Stewart: The basis on which passes are
given is detailed in the extract from the Railway Board's letter, which was
plaoced on the table of the House in reply to Mr. Muhammad Azhar Ali's
unstarred question No. 84 on the 2nd March, 1987. Beocond class passes
were given to all Labour Inspectors irrespective of their salaries, in view
of the responsibility their work entailed and the desirability of maintain-
ing their status with the staff with whom they were being brought into
contact in connection with their duties.

Mr. Lalchand Navalrai: The Honourable Member has said several times
that the question of the revision of passes according to salaries is under
examination. Is it still under investigation?

The Homnourable 8ir Thomas Stewart: I am entirely unable to see how
the general question arises on this particular question.

Prof. N. G. Ranga: What are the functions of these Labour Inspectors?
Is it one of their functions to supervise the work of the gang workers in
the permanent ways?

The Honourable Sir Thomas Stewart: That question does not arise out
of the answer.

Prol. K. G. Ranga: It does arise in view of the Honourable Member's
statement that they have to be provided with second class passes in
order to facilitate their work and give them a particular status in their
relations with the workers. '

The Honourable 8ir Thomas Stewart: If the Honourable Member wishes
details as to the duties of these officers, I must have notice.

Prof. N. G. BRanga: It is not a question of detail at all because the
question was . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member had better give notice. '

Prof. N. G. Ranga: Sir, the question asks why second class passes aro
issued to these people if it is on the basis of salaries, and the Honourable
Member . . . . ..

Mr. President (The Honourable Sir Abdur Rahim): There is nothing

about duties there.
c
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Prof. N. G. Ranga: The Honourable Member said that these passes are
viven because of the responsibilities of their work. I want to know, there-
fore, -what their duties are. '

Mr. Presidemt (The Honourable Sir Abdur Rahim): That is not
admissible.

Nox-Gmant or Houss RENT ALLOwanca 20 Live Iwspncrems amwp
TeLEPHONE INSPROTORS.
11782, *Mr. Amarendra Nath Ohattopadhyaya: Will the Honourable
Member for Communications be pleased to state:

(a) whether it is s fact that all officials from an‘Assistant Engineer
down to a Lineman of the Telegraph Engineering branch are
granted house rent allowanse except the Line Inspeetors and
Telephone Inspectors;

(b) ‘whether it is a fact that the Line Inspectors like the Bub-
Inspectors and Linemen have to keep Government tools in
their safe-custody;

(c) whether it is a fact that the Telephone Inspectors by virtue of
their duties are required to reside as near the Telephone
Exchanges as possible and whether Government are aware
that they have to pay higher rates of house rent allowance;

(d" whether it is a fact that the number of Line Inspectors and
Telephone Inspectors is small in the Department; and

(e) if the replies to parts (a), (b), (c) and (d) above be in the affirma-
tive, whether Government are prepared to consider the claim

and grant house rent allowance to Line Inspectors and Tele-
phone Inspectors; if not, why not?

The Honourable Sir Thomas Stewart: (a) to (c). No.

(d) and (e). Their number is not large but Government do not see any
justification for the grant of house rent allowances to them.

NON-GRART OF PENSIONABLE STATUS TO sSoME Orriciars IN TarLmamarm
+1788. *Mr. Amarendra Nath Ohattopadhyaya: Will the Honourable
Member for Communications please state:
(8) whether it is a fact that some officials in Telegraph Offices are
still holding non-pensionable appointments;
(b) whether it is a fact that sheir number iz not large;
(c) whether it is a fact that the question of ting pensionable
status to the remaining norr-pensionable appointments in
Telegraph Offices has been under the consideration of Gov-
ernment for a long time;
(d) whether Government propose to make an announcement of a
decision now; and

(e) if the reply to part (d) above be in the negative, when a decision
may be expected?

The Homoursble Sir Thomas Stewart: (a) @ (c) Yes.

(d) und (e). The matter is still under consideration and I am not in a
position yet to state when a decision will be reached.

tAnswer to this question laid on the table, the questioner being sbesnt.
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TELEGRAPHISTS OFFICIATING A8 BAUDOT SUPERVISORS.
$1784. *Mr. Amarendra Nath Ohattopadhyaya: Will the Honourable

Member for Communications be pleased to state:

(a) whether it is a fact that the application of the 14 day rule has
been extended to telegraphists officiating in the leave or any
vacancy of Baudot Supervisors in respect of grant of their
special pay;

(b) whether it is a fact that this 14 dey rule previously applied to
officials officiating in vacancies in higher grades only, such as
telegraphists officiating as Telegraph Masters or Telegraph
Masters officiating as Deputy Superintendents, etc.;

(c) whether it is & fact that the chances of officiating in temporary
vacancies of Baudot SBupervisors for periods from 1 to 18 days
at a stretch are frequent; .

(d) whether it is a fact that the telegraphists lose their special
%ay if the period of their officiating service in vacancies of

audot Bupervisors be-less than 14 days at a stretch;

{e) whether it is a fact that the telegraphists also lose the chance
of earning pie-money during the period,of their officiating in
vacancies of Baudot Supervisors;

(f) if the reply to parts (d) and (e) above be in the affirmative whether
Government are aware that the telegraphists are being put
to double loss; .

{g) whether it is a fact that in other Department of the Central
Government the 14 day rule is put into operation; and

(h) whether Government propose to examine the matter and exempt
the telegraphists officiating as Baudot Supervisors from the
application of the 14 day rule?

The Honourable 8ir Thomas Stewart: (a) and (b). Yes.

{c) I have no reasom to suppose that this is the case.

{d) Yes.

(e) Not always because if they work as Baudot-Supervisor-Operators,
they earn pie money. '

(f) Yes, but only in a few cases, as explained in the reply to part (e) of
this question.

(g) There is no similar rule applicable to other departments but all
departments are required to consider whether a vacaney for a period of
14 days or less need be filled.

(h) The question is under the consideration of the Director-General.

Pavarry or RECRUTTMENT OF MUBLIMS IN THE PosTar. DNPARTMENT.

1785. *Mian Ghulam Kadir Muhammad Shahban: Will the Honourable
Member for Communications be pleased to state :

i attention of Government has been drawn' to an article
(o). % lﬁ‘;ded ““Muslim recruitment in Post Office”” which appeared
in the Daily Gazette of Karachi in its issue of the 8th October,

1088;

+Answer to this question Iaid on the table, the questioner being absent. o
c
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(b) if it is a fact that the proportion of Muslims in the Postal
Department has been gxed at 58 per cent. and that their
actual strength is not more than 25 per cent.;

(c) if so, whether Government have done anything to redress this
inequality;

(d) if they have not yet done so, whether they pro to do anything
in this direction; ¥ propose

(e) if it is & faot that the paucity of Muslim recruits is due to
the age limit, the expenses attendant upon selection, and
the fees for the training course; and

(f) if so, whether Government propose to raise the age limit, reduce
the expenses attendant upon selection, and abolish the fees
for the training course?

The Homourable Sir Thomas Stewart: (a) Government have seen the

b) The percentage of vacanocies reserved for Muslims in posts filled by
diragt) mcrujgmentsi:gthe subordinate services in the 8ind and Baluchistan
Postal Circle was fixed at 58 1/8 in June, 1985. Before that _date ?he
percentage of reservafion was 38 1/3 for all minority communities including
Muslims. As a result of recruitment at the higher percentage since 1935,
the actual strength of Muslims in those services stood at 41-2 per cent.
on the 1st January, 1988.

(c) and (d). Do not arise. _

(e) Representations have been received to the effect that the paucity of
Muslim candidates is due to the low age limit, to the high fee for admission
to the competitive examination, and to the difficulty of obtaining a domicile
certificate. There is no fee for a training course.’

(f) The lower age limit was fixed for all communities and since the
minimum qualification required is a pass in the Matriculation examination,
Government are not yet satisfied that there is adequate justification for
altering it. The fee for admission has already been reduced from Rs. 10
to Rs. 7 and the difficulty of obtaining a domicile certificate has been
removed by the permission given to candidates to produce a domicile
certificate signed by a gazetted officer or a Justice of the Peace to whom
they are personally known. {

Mr. Lalchand Navalrali: With regard to clause (b) of the question,
what were the reasons for increasing the percentage and how long will it
continue ?

The Honourable Sir Thomas Stewart: I would refer the Honourable
Member to the Home Department Resolution of the 4th August, 1984.

Mr. Lalchand Navalrai: How long will that higher percentage continue?

The Homourable Sir Thomas Stewart: There is no time limit to the
“operation of this rule.

Sardar Bant Bingh: In view of the several questions that are being asked
on this subject bv various communities, does the Honourable Member
propose to publish a detailed statement from the date of the circular of
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August, 1984, up to date, showing the number of recruits taken in each
Deps;tment. according to communities and examine the question once
more

The Honourable Sir Thomas Stewart: Sir, I am under the impression
that we publish periodical statistics in regard to that matter.

Bardar Sant Singh: What I want is a conaol.idated statement, so that
;;re may be able to know what has been done in regard to this service ques-
on.

The Honouraple Sir Thomas Stewart: I am informed that the Home
Department supplies periodical statements to this House itself on this
matter.

Sardar Sant Bingh: What I want is a consolidated statement from the
date of the issue of the circular.

Mr. President (The Honourable Sir Abdur Rahim): Next question.

D1scEABRGE OoF MusLiM CLERES FROM THE POSTAL DEPARTMENT IN KARACHI,

11788. *Mian Ghulam Kadir Muhammad Shahban: Will the Honourable
Member for Communications be pleased to state:

(a) if it is a fact that some Muslim clerks have been discharged from
the Postal Department in Karachi;

(b) whether the vacancies arising therefrom were advertised or not;

and
(c) whether Government made any endeavour to obtain Muslim
candidates for these vacant posts? .

The Honourable Sir Thomas Btewart: (a) and (b). Yes.
(c) Every endeavour was made to obtain the required number of quali-
fied Muslim candidates.

RECRUITMENT OF ORIYAS IN THE PoOSTAL DEPARTMENT IN (ORISSA.

:1787. *Beth Govind Das: Will the Honourable Member for Commu-
nications please state: :

(a) the number of employees taken in the Postal Department in
Orissa, observing the rule that they belong to the Revenue
Division of Orissa, and yet are Bengsalis and Biharis since
Orissa has been a separate Province;

(b) the number of employees who are not Oriyas, taken in the Postal
Department within the Province of Orissa during the last ten
years into the clerical and subordinate grades, and their per-
centage today in the whole of Orissa;

(c) the number of Biharis recruited into the Postal Department in
the clerical and subordinate services in Orissa dyring the last
two years and the number of Oriyas ousted from service as &
result;

+Answer to this question laid on the table, the questioner having exhausted his

uota. . .
1 t Answer to this question laid on the table, the questioner being absent.



s LEGISLATIVE ASSEMBLY. [2~p Deoc. 1988.

(d) whether he is aware that the Biharis taken into the Postal ser-
vices in Orissa do not know the local languages particularly in
places of Ganjam, where both Telegu and Oriya are used, and
only try to learn the language after they have been tsken into
service;

(e) whether it is not necessary for a postal employee of the subordi-
nate grade to know the local language of the place where he
is appointed, and whether the knowledge of the local language
is not stipulated as a condition for the appointment made;

(f) whether such employees a8 have come from another Revenue
Division to the Revenue Division of Onisea to serve in the
«Postal Department, whether by virtue of exemption; or
having relations in the Postal Department in the Orissa Pro-
vince, or not knowing the local languages used in the various
districts of Orissa, particularly in Ganjam, will be sent back to
their own Province to be entertained in service there; and
(g) whether he proposes absorbing the Biharis ‘and Bengalis in the
Postal serwices in their own Provinces, as the vacamcies ooour
in their respective Provinces, by taking them back from Orissa
Province and allow the people of Orissa to be entertained in
the services in their own Provinee; i not, why not?

The Honourable Sir Thomas Stewart: (a), (b) and (¢). The information
is not available and cannot be collected without a dispropartionate
expenditure of time and labour, but I can assure the Honourable Member
that no Orivas have been ousted to make room for Biharis.

(@) T am afraid T have no information.
(e) and (f). No.
(g) No. Beesuse such a measure is not neceseary, would lead to

serious admmutratne difficulties and would be unfair to the domiciled
Biharis and Bengalis.

ExTENTION OF POSTAL FACILITIES IN RURAL AREAS,

1738. *Prof. N. G. Ranga: (a) Will the Honoursble Member for
Communications be pleased to state if it forms psrt of Government’s policy
of extending posetal facilities in rural arees, of sppointing more postal
runners, and providing more post boxes and more frequeat deliveries and
clearances in those villages which do not have post offices?

(b) If 8o, how many additionsl postal runners and post boxes haye been
provided mince this policy was inaugurated, i.e., 1886 and epproximately
how many more villages are benefited thereby in various Provinces?

(¢) What are the plans of Government for extending these facilities and
also opening new post offices during the next two years?

The m Sir Thomas Stewart: {a) and (c). It is the policy of
Government to extend postal facilities in rural areas by opening post offices
at places where there is & real need for them.

(b) The number of letter boxes in rural areas has increased from 28,887
on the 81st March, 1985, to 85,888 on the 81st March, 1988; the number
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of postal runners has, however, decreaséd from 11,187 to 10,283 between
the same dates, the decremse being mainly due to the replacement of a
number of runners’ lines by motor services. I am afraid I have no infor-
mation as to how many villages have been benefited in each provinee by
the increase in the number of letter boxes.

M. Mohemmad Ashar AN: When Government say that there is a
12 Noow, YOry large decrease, bow is it consistent with the Government
" policy mentioned in reply to part (a) of the question?

The Honourable Sir-Themas Stewart: My reply is perfectly consistent.
As 1 have -explained, the number of postal runners has been decreased,
because the mails that they previouslv carried are now being carried by
mechanical transport.

Prof. N. G. Banga: Are we to understund that their palicy of extending
postal facilities results in decreasing the number in postal runners and post
boxes ?

The Honourable 8ir Thomas Stewart: No Sir, it is not a necessary
concomittant of the policy that there should be either an inorease or
decrease in the number of postal runners. We use the most convenient
means of transporting the mails.

L]
(b) WRITTEN ANSWERS,

FaMiNE CoNDITIONS IN HiIssAr.

1789. *Prof. N. G. Ranga: Will the Honourable Member for Rail-
ways be pleased to state:
(a) if it is not & faet thet famine comditions have been prewailing
in the district of Hiesar in the Punjab; :

(b) i so, whether the Government of the Punjab have asked for
any railway concessions on the North Western Railway and
Bombay, Barods and Central India Railway for transporting
food grains and fodder to the effected areas; snd

(o) if any such facilities have been granted by Government and
if so, what they are?

The Homourable Sir Thomas Stewart: (a) Government are aware of the
conditions in the Hissar District.

b) and (c). I am not aware of any representaiion from the Govern-
mer(ut‘.)of the (P)u.njab for a concession in freight rates for the carriage of food
grains. . The question, so far as it relates to the carringe of fodder to areas"
where there is fodder scarcity, should be addressed to the Honourable
Member who represents the Department of Education, Health and lLands

in this House.
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Now-ExisTeNoE OF FAOLLITIBS TO . PURBCHASE Mxar TIOCKETS OR TO SEND
TerxcrAMS YOR MEaLs oN TEE BoMBAY, BaRODA AND CENTRAL INDIA
AND East InDiaxn Rammways.

1740. *Prof. X. G. Ranga: Will the Honourable Member for Rail-
wa)s be pleased to state:

(a) if it is not a fact that no facilities exist on the Bombay, Baroda
and Central India and Eas{,. Indian Railways for passengers
either to purchase meals tickets, or to send telegrams for
meals in orthodox Indian refreshment rooms, and thus
aither obtain thalis in the hotels concerned, or order them
to be brought into their compartments;

(b) if it is a fact that such facilities exist on the Madras and
Southern Mahratta and Bouth Indian Railways and only
four annas per meal is charged, if taken in the restaurant,
and gix annas if ordered into one's compartment; and

(c) whether he proposes to conmsider the advisability of introducing
this system and providing this facility at reasonable rates on
the Bombay, Baroda and Central India and East Indian
Railways also?

The Honourable Sir Thomas Stewart: (a) Telegrams for meals required
are sent free on the Railways referred to, but the procedure for purchasing
mesl tickets in advance does not obtain on those Railways. I have no
information as to whether thalis can be brought into compartments, but
believe that refreshment room contractors do this wherever i® is found
practicable.

(b) The reply is in the affirmative, except in regard to meals in trains
on the Madras and Southern Mahratta Railway where the charge is eight
annas. :

(o) I will convey the Honourable Member's suggestion to the General
Managers of these railwavs for consideration. '

Lacx or Co-oPERATION WITH THE NORTH-WNeT FRONTIER PROVINOR
GOVERNMENT IN PREVENTING RAIDS, ETO.

17¢1. *Prol. N. G. Ranga: Will the Foreign Secretary be pleased to
state :

(a) if it is s fact that Mahatma Gandhi has recently expressed
his great disquietude about the manner in which the Political
Department has failed to co-operate with the North-West
Frontier Government in bringing to book various people who
have committed many and serious unlawful acts in the border
villages of the Frontier Province and escaped into the territory
under the Political Department;

(b) if the Frontier Ministry has made any representations in this
matter of non-co-operation with it on the part of the Political
Department and if so, how many times during the last three
months, and when its latest representation was made;

(c) if it is a fact that Dr. Khan Baheb; the Premier of the Frontier
Government, has expressed grave apprehensions of an impend-
ing constitutional crisis if this non-co-operation does not cease ;
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{d) what steps Government have taken to co-operate with the
Frontier Government to prevent these raids, lootings and
abductions by people, either not belonging to the Fronmtier
Provinee, or escaping and being harboured in the border areas
under the Political Department; and

(e) what Government propose to do to ensure better co-ordination
and co-operation between the Political Department and its
Frontier Watch and Ward and the Frontier Ministry and ite
police ?

Sir Aubrey Metcalfe: (a) and (c). Government have no information to
that effect.

) No.

(d) The Government of India are employing armed civil forces of all
kinde in abnormal numbers and are bringing all possible pressure military,
political, and economic to bear on sections who either offend themselves
or harbour outlaws or others who take part in raids in the settled districts.

(e) The officers of the Central Government and its civil armed forces are
already co-operating fully with the Provincial Government and its Police
in the prevention of raids.

DiscHARGE oF WORKMEN OF THE RAILWAY WORKSHOP, SUKKUR.

1742. *Mr. Lalchand Navalral: (a) Will the Honourable Member for
Railways be pleased to state if it is a fact that a large number of work-
men of the Railway Workshop, Sukkur, are going to be discharged soon,
and that they will be out of work? If so, how many, why and when?

(b) Is it a.fact that about 3,000 employees used to work in the Sukkur
Railway Workshop but slowly and gradually the number is reduced to
about half, and the reduction of many more is under contemplation?
If sc. what arrangement have Government in view to keep them employed ?

The Honourable Sir Thomas Stewart: I am obtaining information and
will lay a réply on the table of the House in due course.

WorgmNG BY DimsEL CaRs oF THE CoCANADA-KOTIPALLI RAILWAY.

1743. *Mr. M. Thirumala BRao: (a) Will the Honourable the Railway
Member please state whether Government are aware that the Cocanada-
Kotipallj Railway (Madras) has been worked by Diesel cars during the last

two years ?

(b) If so, have Government computed the savings effected by the use
of Diesel cars?

c¢) Will the economic working of the line be taken into consideration
before a final deocision is taken on the fate of the line?

Phe Honourable Sir Thomas Stewart: (a) and (c). Yes.

(b) Yes. When the position was last examined, it was estimated that
a reduction in operating costs of Rs. 40,000 per annum had been cected
by the substitution of rail cars for steam trains.
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MoNEY ALLOTTED TO MaDRAS ¥ROM THR CmNTRAL RoAp Fowp.

1744. *Mr. M. Thirumala Rase: Will the Honourable Member for
Communications please state the amount of money allotted to the Province
of Madras from the Centrsl Road Fund?

The Hemourable Bir Thomas Btewart: A total sum of Rs. 112.85 lakhs,
inelusive of grants from the ‘*Reserve'’, has so far been allotted.

IMPROVEMENT OF THE COOANADA RAILWAY SpamioN.

1745. *Mr. M. Thirumala Rao: With reference to & question put by
me in the last Simla Session regarding improving the Cocanada Railway
station, and the then Member of Railways' reply that the matier would
be referred to the Agent, Madras and Southern Mahratta Railway, for
disposal, will the Hanourable Member for Railwayg state in what way my
request for improvement of the Cocanada railway station has been disposed

The Honourable Bir Thomas Btewart: Action has been taken to bring
the matter to the notice of the Railway Administration. I may, however,
remind the Honourable Member that in my reply to his previous question,
I pointed out that the matter was within the discretion of the Railway
Adminjstration. As I have had occasion to explain before, the alletment
of funds as between the various stations for improvements, such as desired
by the Honourable Member, is best left to the Railway Administrations to
decide, as they are in the best position to judge the relative merits of each
case.

CONTRACTORS EMFLOYED FOR THE SALE oF AERRATED WateER IN RUNNING
TrAINS.

1746. *Maulvi Muhammad Abdul Ghami: Will the Honourable Member
for Railways state:

(1) the number of contractors employed for the sale of aerated
water in running trains on the State-managed open lines
during the last eight years;

(b) how many of these contractors belong to each class, vis., Hindus
Sikhs, Europeans, Anglo-Indians and Muslims; and

(c) in case there are no Muslim contractors, the reason why?
The Honourable 8ir Thomas 8Stewart: I have called for the information

required and u further reply will be laid on the table of the House when
iy s reesived.

CONRTRACT TO MUSLIMS FOR THE SALE OF ARRATED WATHR I¥ RUNNING TBAINS,

1747. *Maulvi Mubammad Abdul Ghani: (a) Will the Honourable
Member for Railways state whether he is aware that there are mamy
aerated water factories controlled by Muslims?
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(b) I so, are Government prepared to take steps to see that Muslims
also get a share in contracts for the sale of aerated water in running trains
on State-managed Railways?

The Honourable 8ir Thomas Stewart: (a) I am prepared to accept this
from the Honourable Member.

(b) The giving of such contracts is not determined by communal con-
siderations.

MEDpICAL CERTIFICATE ASKED FOR CASUAL LEAVE IN THE RAILWAY CLRARING
AccoUunTs OFFICE.

1748. *Maulvi Muhammad Abdul Ghani: (a) Will the Honourable the
Railway Member please state whether under the rules applying to the
clerks in the Railway Clearing Accounts Office, the produ«tion of a medical
certificate is necessary in order to obtain even one day’s casual leave?

(b) If the answer to part (a) be in the negative, is it a fact that the
official who was Buperintendent in Goods A Section of the said office before
August, 1988, and is now Superintendent in Goods B Section, is in the
babit of compelling applicants for casual leave to produce such certificates,
and is it also a fact that there is great’ discontent among the employees of
the said office on that account?

(c) Is it also a fact that the Superintendent goes to the length of con-
verting privilege leave due to employees into leave without pay for the
whole period at his will*and pleasure?

(d) If the answer to parts (b) and (c), or either part, be in the affirma-
tive, what steps do Government propose to take to stop such action of the
eficial concerned ?

The Honourable Sir Thomas Stewart: (a) No.
(b) No; but in o few cases where the staff concerned were suspected
to be malingering, medical certificates were called for.
(c) The Superintendent is not competent to do so.
(d) Does not arise.
ProMoTION OF SuB-HEADS IN THE RAILWAY CLRARING ACCOUNTS OFFICE.

1749. *Maulvi Muhammad Abdul Ghani: (a) Will the Honourable
Member for Railways lay on the table a copy of the rules regulating the
promotion of sub-heads in the Railway Department?

(b) Will the Honourable Member lay on the table a list of candidates
for sub-headship in the Railway Clearing Accounts Office ? .

I the rules referred to in part (&), or the list referred to in
partsczb)no?is.:)th are not forthcoming, will the Honourable Member st.q.te
the criterion on which promotions are given and what means there are with
Government to feel satisfied that the promotions are fairly and justly
given?

The Honourable Sir Thomas Stewart: Promotion to the rank of sub-
heads is regulated by the following rules: |

(i) Ifules 8 and 9 of Railway Board’s Memorandum No. 55656-F.,

dated the 81st July, 1929, and clause (c) of Rule 3 of Appen-

dix A to the same.
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(ii) Rule 2 of the ‘‘Rules for determining the relative seniority of
the Non-Gazetted Staff in State Railway Accounts Offices'’.
Copies of these documents are available in the Library of
the House.

(b) I am unable to understand what exactly the Honourable Member
has in mind ty referring to ‘‘Candidates for sub-headship’’. If he is
referring to clerks eligible for promotion as sub-heads, 1 understand that
there are roughly about 866 clerks in the Railway Clearing Accounts
Office, who are eligible for promotion to the rank of sub-heads. I do
not think that anything will be gained by my placing on the table of the
House a statement containing these 366 names.

(tgoEvm-_y aggrieved person has a right of appeal to a'higher authority
and Government see no need for anything further. =

Dxrays AND DerexrioNs or Mans wyor Tavcan ix MymeNsiNG DisTRIOT.

1750. *Mr, Kuladhar Chaliha: Will the Honourable Member for Com-
munications please state:

(a) whether the outward mails from Tangail sub-divisional town of
District Mymensing leaves Tangail post office at about eight
in the morning for the up-steamer at Parabari station timed
to arrive at seven in the evening?

(b) how far is Parabari from Tangail, and the time taken by the
mails between Tangail and Parabari,, and how the mails are
carried ; _

(c) whether all the mails from the mofussil do not reach the Tangail
town post office before eleven in the morning, and n:aits geing
via Parabari are held up for about twenty to twenty-four
bours, including those coming to Tangail from only two or

. three miles off; '

(d) whether the down mails coming from Parabari to Tangail reach

Tangail at about 1 p.M.; ’

(e) whether the mails arriving through Parabari intended for many
mofussil post offices are often not sent out the same day but
are detained for a day at Tangail; whether this working, i.e.,
sending mails to mofussil are irregular or not; and

(f) whether the department is considering the delays and detentions
of mails for Tangail and mofussil; if so, what remedies are

proposed ?
The 8ir Thomas Stewart: | am afraid I have no information
on these . The matter is within the competence of the Postmaster-

General, Bengal and Assam Circle, to whom a copy of the question is
being sent for such action as he may consider suitable.

INOONVENIENOES TO PILGRIMS AT RANAGHAT RAILWAY STATION.

1751. *Mr. Kuladhar Ohaliha: Will the Honourable Member for Rail-
ways please state:

(8) approximately the number of ‘‘Churamani Yoga’' pilgrims that
entrained or changed at Ranaghat station, and maximum
number that had to wait at the station at any one time, for
a considerable time;
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(b) the number that the third class passengefs shed can accom-
modate for the night;

(¢) whether in one night about one thousand pilgrims waited at
Ranaghat station, and whether any special arrangements as
regards shelter for the night and latrines and other essential
amenities were made for such a large number, if so, what;

(d) whether in the absence of suitable arrangements, the station
premises and surroundings were polluted, infecting the town
+of Ranaghat with cholera; and

(e) whether the railway authorities estimated the pilgrims traffic
beforehand, and what was their estimate of the maximum

number at any one time that would be detained for a consi-
derable time at Ranaghat?

The Honourable 8ir Thomas Stewart: (a) to'(e): I have called for
the information required and will lay & reply on the table of the House .
when it is received.

DISCOURAGEMENT TO STAFF mu‘ JoNiNG TrADE UNioNs IN THE DELar
Drvision oF THE NoBRTH WESTERN RATLWAY.

1752. *Mr. Muhammad Azhar Ali: Will the Honourable Member for
Railways please refer to the reply given by the Honourable Sir Joseph
Bhore to the supplementary question to starred question No. 724 asked

on the 7th March, 1985, »viz.: ‘I am not aware of any such thing”’, and
state : .
(8) whether it is a fact that the Divisional Superintendent, .Delhjl
Division, North Western Railway, in November, 1938 issued
a circular thereby discouraging the staff from joining Trade
Unions ? .
(b) whether it is a fact that in that circular the issuing ‘s'\.utho:nty
has used the words ‘‘Habitua] offenders, ete., etc., against
the officers of Trade Unions?

(¢) whether it is a fact that in that circular the Divisional Super-
intendent has detailed the staff to watch the movements of
the officers of Trade Unions and submit special reports for
which credits, promotion, etc., will be given; and

(d) how far the action of the Divisional Superintendent is justified?

The Honourable Sir Thomas Stewart: I am obtaining information and
will lay a reply on the table of the House in due course.

UNSTARRED QUESTIONS AND ANSWERS.

GOCHABRAN AND
COLLISION BETWEBN A BULLOCK CART AND A TRAIN BETWEEN
DARSIN BARASAT ON THE EASTERN BENGAL RamLway.

. Brojendra Narayan Ohaundhury: Wwill the Honourable the
Rai::r:’ ?{remgerlpleaﬂe state if Government will lay on the ta.b!e a sho_rt
note og the collision between & bullock cart and 96 Down Mixed train
between Gocharan and Daksin Barasat at mile 23/2, Eastern Bengsl
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Railway, at the level crossing, which took place on 24th September, 1988,
in which the bullocks and a person were killed, showing how the colli-
sion happened, the persons responsible for and the actions taken against
them? '

|

The Honourable Sir Thomas Stewart: At about 22.55 hours on the 24th
September, 1988, 96 Down Passenger train ran into a bullock cart at a
level crossing at mile 28/2 near Gocharan station on the Lakshmikantapur-
Baruipur section of the Eastern Bengal Railway. The cartman and a
boy travelling in the cart were injured. The cartman died.while being
taken to Calcutta for treatment. The accident was due. primarily to the
occupants of the cart presumably being asleep, as the engine headlight
would have otherwise been seen by them from a distance of at least
60 ft. before the level crossing was reached. A contributory cause was the
failure of the gateman to lock the gates against road traffic. ~The question
of the disciplinary action to be taken is under consideration by the Adminis-

tration.

Perry CONSTRUCTIONS AT THE HARDWAR RAILWAY STATION.

190. Qazi Muhammad Ahmad Kazsmi: Will the Honoursble Member
for Railways please state:

(a) whether it is a fact that during the last Kumbh Mela at
Hardwar several petty constructions were undertaken;

(b) whether such constructions were undertaken by the railway or
contracts were given for the purpose;

(c) whether tenders were called for such constructions or not;

(d) how long after the completion of work the contractors were paid
up for the work; and

(e) whether Government will lay on the table of the House a com-
plete list of sll the contractors and the work orders and the
amount of and nature of work given to each and the dates on
which psyment was made to them for all the work done
during the remodelling of the station and in connection

with the Kumbh Mela?

The Honourable 8ir Thomas Stewart: With your permission, 8ir, I pro-
pose to reply bo questions Nos. 180, 181 and 182 together. Enquiries are
being made from the Railway Administration concerned and replies will

be laid on the table in due course.

EXPENSES IN CONNEOTION WITH CONSTRUCTIONS UNDERTAKEN DURING THE
KuMee MELa.

+181. Qasl Muhammad AMmad Kazmi: Will the Honourable Member
for Railwaye be pleased #o lay on the table of the Fouse a comparative
otstem:nt of t:o expenses imu'ndd on labour, staff, material, etc., in
.connection with temporary an anent oonstructions umdertak
during the Kumbh Mels of 1927 and 19887 | o

b

+For snawer to this question, sse answer to question No. 130,
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TeNDERS AND WoBK ORDERS GIVEN DURING THEZ KUMBH MELA.

t182. Qazi Muhammad Ahmad Kazmi: Will the Honourable Member
for Railways be pleased to lay on the table of the House copies of the
tenders and work orders which were given for various works during the

Kumbh Mela of 19887

TEXDERS INVITED FOR THE SUPFLY OF BOULDERS FOR STOOKING ON HARDWAR
DearA DUx AND KoTDWARA SECTIONS.

133. Qaxi Mohammad Ahmad Kazmi: Will the Honourable Member
for Railways please state:

(8) whether it is a fact that the Divisional Superintendent, East
Indian Railway, Moradabad, invited tenders for the supply
of Five Lac Cft Boulders to be stocked on Hardwar Dehra-
dun and Kotdwara seotions;

(b) whether it is a fact that after the final acceptance of the tenders
the demand was considerably curtailed;

(¢) why no fresh tenders were called;

(d) whether it is a fact that the supply is much below the standard
laid down by the railway; and

(e) whether Government are prepared to lay on the table of the
House a copy of various tenders given by contractors and
correspondence enfered on the subject with them by the
Railway?

The Honourable Sir Thomas Stewart: Enquiries are being made from
the Railway Administration and a reply will be laid on the table in due
course.

SUPPLY OF STATIONERY IN THE GENERAL Post OFFicmR, DELHI.

184. Mr. Ram Narsyan Singh: Will the Honourable Mczmber for
Communications please state:

(8) the amount of contingent allowsnce sanctioned by Delhi
General Post Office;

(b) whether it is a fact that only half of the allowance is paid to
the stock clerk for supplying stationery to the staff;

(o) whether it is also s fact that the Postmaster, Delhi, has
ordered the stock clerk not to supply stationery every
month; and '

- (d) whether Government propose to srrange to supply the articles
of stationery from the stock depot instead of making pay-
ment to the head of the office in cash?

The Honourable Sir Thomas Stewart: (a), (b) and (o). Governament have
no information. The matter is within the competence of the Postmaster-

j ’ ier Cire ' copy of the
Genersl, Punjab and North-West Frontier Circle, to whom &' copy
ques:.?gn is heling sent for such action as he may consider suitable.

(b) No.
+For answer to this questios, see: answer to question No. 130.




STATEMENTS LATD ON THE TABLE.
Information promised in reply to parv (b) of starred question No. 462 asked
by Maulvi Muhammad Abdul Ghani on the 24th August, 1938.

MILEAGE COVERED BY THE SUPERINTENDENT OF EpucationN, DELHI, AIMER-
MEeRWARA AND CENTRAL INDIA.

(b) The total mileage covered by the Superintendent of Education, Delhi, Ajmer-
Merwaras and Central Indis, by road and rail during 1937-38 was 10,026 miles.

Information promised in reply to parts (c) and (d) o} starred question
No. 1806 asked by Mr. Brojendra Narayan gLnu?iﬂry on the 10th

November, 1938. .

D1sLocATION oF RAILWAY AND PosTAL TrAFFIO BETWEEN BONGAIGAON AND
Buni ' .

When transhipment either by boats or over a pontoon bridge was not possible,

pl-(igm were diverted via Dh’::bri. In any euel,n:.‘han waa nothing to preclude

paseengers desiring to do so, from booking through via Dhubri. The latter route was

MOTION FOR ADJOURNMENT.
SETTIXG UP OF A NEW MEMORIAL OF THE BADLI-KI-SERAT BATTLE NEAR DELHI.

Mr. President (The Honoursble 8ir Abdur Rahim): The Chair has
received a notice of motion for adjournment of the business of the House
from Mrs. Subbarayan and Mr. Sri Prakasa for the purpose of discussing
a definite matter of urgent public importance, namely, the setting up of
a new memorial of the Badli-ki-Serai Battle about six miles from Delhi,
under official auspices on December 1, 1988, a report of which is published
in the Statesman of December 2, 1988, and the inscription on which
descnibes in insulting language men who were fighting for their freedom
against the foreigner, and tends to revive unhappy memories and exacerbate
racial feeling. Is there any objection to this?

Mr. O. M. @. Ogilvie (Defence Becretary): Yes, Sir. My objection in
the first place is that the adjournment motion is not correct. The
language it uses is not borne out by actual facts. The inscription upon
the monument,—it is not 2 monument to the Battle, but to a cemetery, or
monument to the dead who are interred on that spot,—reads as follows:

“To the memory of those men of Her Majesty's 76th Regiment (now the 1lst
Battalion The Gordon Highlanders). who fell while charging the mutineers’ guns on

this mound at the battle of Badli-ki-Berai, 8th June, 1857, to whose gallantry the
victory of that day waas due and who lie buried here.’’

Mr. President (The Honourable 8ir Abdur Bahim): Is not that on the
merite?
Mr. 0. M. G. Ogilvie: T should think hardly.
( 8748 )
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Mr. President (The Honourable Sir Abdur Rahim): Is there any objec-
tion on & point of order?

Mr. 0. M. G. Ogilvie: It is not the waord *‘mutineer’’ is not opprobrious
and insulting to India.

Mr. President (The Honourable Bir Abdur Rahim): Furthermore, this

notice says that it tends to revive unhappy memories and exacerbate racial
feeling.

Mr. 0. M. G. Ogilvie: That, Bir, I entirely and absolutely deny it
ocould. That is on the merits. But on the question whether the word
“mutineer’’ can be described as it is described in this notice, I would,
with all respect, point out that it is, whatever one’s feelings may be,

the only term which can be used for troops who have risen in arms.
against their Government.

Mr. President (The Honourable 8ir Abdur Rahim): Then, the Honour-
able Member can justify it. It is not a question of order. As objection

has been taken, Honourable Members who are for leave being granted will
please rise in their places.

(More than 25 Honourable Members rose in their seats.)

As not less than 25 Honourable Members have risen, leave is granted,
and the adjournment motion will be taken up at 4 O’clock.

THE INDIAN INCOME-TAX (AMENDMENT) BILL—contd.

Mr. President (The Honourable 8ir Abdur Rahim): The House will
pnow resume consideration of the Bill further to amend the Indian Incoma-
tax Act, 1922, as reported by the Select Committee,

Mr. M. 8. Aney (Berar: Non-Muhammadan): Before you proceed
with the business of tha House, 8ir, may I have your permission to m-“.k'
a statement? : o

Mr. President (The Honourable Sir Abdur Rahim): Is it in connection
with this Bill?

. Yes, Sir. The consideration of clause 4 has been
t,xr.neg.b:(;a:a?{he XHonournble the Finance Member told the Ho:;e
fﬁ:ﬁ?n attempt would be made to come to some fon::ila sgreel d ;0 bYd i:
Leaders of all the four Parties In the House as regards (:l ausg .Ian .
accordance with that promise, 8 conference was also held. lut edll tok
t.l(: t by this time Honourable Members are aware Cht o tion o hich
b y 1l ythe Teaders of Parties is not possible. So the oondﬁtlor; on ‘:h. k
e tponement was made no longer holds good. I, therefore, thin :
the pos ?ﬁne ¢ be justifiable for the House to postpone the consideration o
that it wi ng itely. T can see the difficulty of taking up a clauae like that
clause 4 indefim hayt-eve" propossls the Honourable thu_s Finance Member may
joday. mu”f;wﬂ due notice will have to be given of those proposals
]t::‘;;etoﬂ‘:anugg I want to know now whether the Honourable the Finance

)



Ik LRGILATSEVE ASSHMALY. [3wp Dxc. 1088

[Mr. M. 5. Aney. |

Member ig in & position to uliow this House to proceed with the discus-
sion of the amendments to clause 4 which wus under discugsion lasy
time, ut least on Monday uext. Because, 8ir, 1 find it is rether difficult
for the House to proceed with the discussion of clguses after clauses
without knowing anything about the fate of the main clause 4. 1t is
something like u sword of Dumocles hanging over us, and the House iy
in suspense. In fuirness to the House, therefore, 1 want to know whether,
in view of the fact that the attempt at an agreed formula as originally
oontemplated has fallen through, the Honourable the Finange Member
would be in a position to assure us that he will be able o proceed with
the consideration of the amendments to clause 4 at least on Monday
next. '

The Homourable Sir James Grigg (Finsnce Member): S8ix, I am quite
aware of the position of the various representutives of parties who disx
cussed the possible basis of an agreed settlement, Mr. Aney has made it
quite clear that in no circumstances will he agree to any settlement which
does not involve the deietion of clause 4 completely. That is perfectly
true. No other Leader of a Party hag takep. the same line, » 80 far
as I am aware, with the other Leaders of Parties there is still 8 possibility
of a settlement which will command the assent of the vast bulk of the
House. That being so, Sir, I ask the indulgence of the House for a little
more time. Amendments are being drafted, they will be discussed, - to
see if they represent accurately an agreement which we cap recommend
to the House to accept, but they are being discussed, and T have no
reason to suppose that it will not be possible to arrive at such a so'ution.
That being 8o, I ask for a little more time in which to produce an agreed
solution, and in that case, I think it is only fair to the House when the
agreed solution has been arrived at they should sse the amemdments
actually on the paper before discussing them. 8o, T would very mych
deprecate doing what Mr Aney suggests, that is, proceeding -at once to
delete clause 4 in the circumnstances as now exist. . . .

Mr. President (The Honourable Sir Abdur Rahim): What is the earliest
date when the Homourahle Member can bring on that agreed amendment?

The Honourable 8ir James Grigg: T hope early next week. T hope to
be able to do it on Monday or Tuesday. 1 cannot say definitely at the
moment, because the drufte have t6 be looked at very carefully before
they are put down, but I can assure the House that there is no intention
of merely vapouring about and seeking to go on with the Bill merely for
the sake of going on with it when: the main object of strife i not settled.
I am not merely playing for time or delaying or doing anything of that
sort. I, personally, would very much resent having wasted time on dis-
cussing the rest of the Bill if in the end there were n prospect of the Bill
heing destroyed by the deletion of clause 4.

Mr. Presidsnt (The Honourable 8ir Abhdur Rahim): The Chair takes it
the Honourasble Member will expedite the matter and trv to come to some
agreed settlement early.

Mr. A. Alkman (Bengal: European): Rir, T wish to support the con-
tention of Mr. Aney. T am not in agreement with severnl of the terms
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-of the proposed compromise and I reserve the right to consider and sug-
.gest nmendments.

Mr. President (The Honourable Sir Abdur Rahim): All that the Chair
is anxious to know is when the matter is likely to be brought up before
the House—the anmendment to clwuse 4. The Chair understands that it
is likely to be brought up either on Monday or Tuesday—as early as

possible.

mmw Sir James Grigg: 1 hope in any case as early as

. Mr, m (The Honourable 8ir Abdur Rahim): Then, the House
will proceed with the disoussion of the rest of the Bill. The House is now:
on amendment No. 814*—clause 16.

Mr, Axhil Ohandra Datts (Chittagong and Rajshahi Divisions: Non-
Muhammadan Rural): 8ir, I rise to support the amendment of the Hon-
oursble Mr: 8om. The demand in favour of these allowances, mentioned
in this amendment, has been 8o insistent and wide-spread that T think it
my duty not to cast n silent vote on this matter. The matter can be
looked at from three standpoints—as a matter of principle, as a matter
of precedent and from the point of view of the detailed provisions. As
regards the question of principle, T have carefully listened to the speeches
of the Honourable the Leader of the House and the Honourable the
Finance Mcmber last evening. T have not heard one word on that ques-
tion from these two Honourable Members. The questian of principle is
not a matter of small detail. It is a major question of major importance
going to the very fundamental basis of the law of income-tax; and yet,
the Honourable the Law Member has not one word to say repudiating
that principle; and the Honourable the Finance Member also did not say
one word. 8o I take it they have got nothing against the principle involy-
ed in this amendment. Whatever may be the position of the Honourable
the Finance Member, so far as the Honourable the Law Member is con-
cermned, he knows that non-denial is tantamount to admission. Therefore,
T take it that the principle is undisputed and non-controversial. The
position is simply this: take the case of three assessees: one a bachelor,
the second n married man with one child, and the third another married

*That after sub-clause (b) of clause 16 of the Bill, the following sub-clsuse be
added, namely :
‘(¢) after sub-section (3), the following sub-section shall be added :-

ode ‘(4) In computing the total income of an assessee the following allowances shall be
m S .
(i) an allowance of one-sixth of the income received by the assespec from
salaries or business, profession or vocation -subject to a maximum of
Ra. 1,800;
(ii) an allowdnce of Rs. 1,000 in the case of every married person;
(iil) an allowance of Rs. 120 in respect of each child of the asseasce;
(iv) an sllowance of Ra. 100 in respect of each deprndant maintained Ly the
assesses : .
Provided however that when two assesseeg are _hubmd and wife the allowances
shall be claimed -and allowed only in respect of either of them at the option of the
Nl".”
D 2
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man, a8 fortunate as the Leader of the House—a married man with eight
children. Is the capacity and ability to pay the same with regard to all
three assessees? We must remember that the foundatioh of-this law of
income-tax, admittedly, is the ability and the ocapaoity to pay. Are we
asked to believe that the capacity to pay in the case of these three asses-
sees is the same? And yet that is the very foundation and the assump-
tion on which the existing law is based, namely, no allowance for wife or
children. That is so far as the principle is concerned. As regards prece-
dent, it was urged, times without number, that our law of income-tax is.
to be based on the model of the United Kingdom law or,the United States,
how is it that on this very fundamental question we are going to give the
go by to the law as it exists in those two countries? In faet the Honour-
able the Finance Member has told us that the only real argument is the
srgument of money. He says ‘‘We ghall lose a lot of ' revenue if this
allowance is given.”" Let us consider for n moment the implication of this
argument. It appears the argument is simply :this: he says to those
people who are entitled to these allowances: ‘‘You have been paying so
long and so much. Why should you not eontinue to pay longer and pay
as muoh?’’ In other words, ‘‘you have allowed me to rob you of some
money for these years and, therefore, I have a prescriptive right to rob
you for a few years more.’’ That is the whole position. If money is the
only argument, I admire the cynical frankness of the Honourable the
Finance Member. He fells us in s0o many words that money is ‘the only
argument—money by fair means or foul, by proper and just methods or
unfair and unjust methods. Why should he mnot resort to frontier
methods. We have been told there was a time when highway robbers
used to ask people to stand and deliver. That is the principle on which
this present law is apparently based.

Now, Sir, the Honourable the Law Member has attackqd the detailed
provisions of this amendment with all the ability of Bir Nripendra Sircar.
My short reply to him is this. If you do not dispute the principle and if
vou quarrel only with the figures contained in this smer!dment, why not
reject these figures? Tf the demands sre exorbitant, reject them by all
means. But let us have your reasonable figures. I find an amendment
tabled by the Congress Party. It is No. 6 on the Bup lementary List No.
7, in the name of my Honoursble friend, Mr. Gadgil, the Becretary of
the Congress Party. T learn with amazement from the Leader of the Op-
position that it is not going to he moved. The Secretary is being thrown
overboard.

Mr. N. V. Gadgil’ (Bombay Central Division: Non-Muhammadan
Rural): Nothing of the kind.

Mr. Akhil Ohandra Datta: He is. My contention is this. If Mr.
Som's figures are very extravagant and unreasonable, here is a very
reasonable amendment with very reasonable figures tabled by the Con-
gress Party, and I want to draw the attention of the House to the date on
which this amendment has been tabled by the Congress Party. Tt is the
1st December, and today it is the 2nd December. No doubt, some am-
endments are given in & huﬁ without much thought, but here is an amend-
ment which has been tabled only yesterday and, therefore, T take it a
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good deal of thought and care has been bestowed upon it, and yet, after
24 hours, I am told that this gentleman has become wiser! Without
going further into that, my contention is that if those figures of Mr. Som
are very extravagant, why not accept the figures given in the Congress
amendment? If I can get an assurance that Mr. Gadgil’s amendment will
be moved, and also an assurance from the Honourable the Finance Mem-
ber that the figures given in the amendment of Mr. Gadgil, or for the matter
of that, any other figures, suitable as regards the quantum of
allowance—if there are any other figures which can be put forward by the
Honourable the Finance Member, 1 shall advise my Honourable friend,
Mr. SBom, to withdraw his amendment with the leave of the House. I
think I am perfectly right when I say that this amendment affecte only
the poorer sections of the people. It does not affect the rich people, and,
therefore, I say, I feel justified in calling this amendment as a poor mamn's
amendment. The acid test as to who are the poor man's friends in this
House will be this—those who support this amendment or those who
oppose this amendment. As I have already said, the agitation in the
oountry is overwhelming on this point. There is a large volume of opinions
on thig Bill, but a large portion of that volume is taken up by this matter.
The acid test is, therefore, who are the people in this House who have any
regard for public opinion? Again, the Honourable the Finance Member,
in the course of the discussions, has told us that India being a poor
country, the capacity to pay should be the criterion. In view of that
declaration, I submit that this question must be very carefully considered
by the Honourable Member ar well as the other Parties in the House,

The Honoursble the Law Member talked about population yesterday.
He told us that st the next census the population was going to swell to
400 millions. There are two Leaders in this House, one, the Leader of
the House, and the other, the Leader of the Opposition. Providence has
given 88 many as eight children to the Leader of the House as he told us
yesterday. But I am afraid Providence has not been so kind to the Leader
of the Opposition . . . . . .

An Honourable Member: How many have you got?

Akhil Ohandra Datta: Possibly it would be the largest. We heard
unuvtswdav. t.hs:‘rv:aa the maximum number. I do not know whether
Providence, before giving eight children to the Leader of the Hous(el. ezer
400k into consideration this allowance under the income-tax law, and whe-
ther before the children are born, they or their parents care to e:;qrzri
what will be the income-tax law on this point. We have heard a othot
argument on this question of birth coq’t.rol. but this is the first time a.f
.we hear an argument in support of birth control, based on absence o
provision in the income-tax law as regards allowance for children.

iti f the
bout the position taken up by the L_eade.r of tl
'Ho?slflee wfc;lilg (;2?:1:0,: :;ainat Mrl-J Som’s amendment is something like this.
Tt is like the defence of & defendant in a suit for damages. Without Hmpu;.-
ing the rinciples or the facts on which the claim for damages is based,
.thi defagdant gimply says, ‘‘the nmouig{t- you };:ivet;]mn]lfdw’gh;::n%“ivia;
i # position that the Honourable the La e

E::;t::l th'?:l:o(litme(; r}:ﬁs dispute the principle, but he only says that the
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amount is too much. Therefore, 1 should think that the Leader of the
House had made a weak defence, and by his faint praise he only condemned
Bir James Grigg and did not support him. With these words, Sir, I
support this amendment of Mr. Som.

Mr. Husenbhai Abdullabhai Laljee (Bombay Central Division: Mu-
hammadan Rursl): Sir, I rise to support the smendment that has been
moved. In my speech I have already said that when we are going to
introduce the slab system and when we are coming forward with the plea
that the tax is being levied for the good of the middle c\pases n.nd the poor
people—I1 ask why this has not been considered in relation to this amend-
ment. It has been pointed out by the Leader of the House that in India
we have large families and that if such provisions are made, we shall not
know where we will be. I ask, why are all these funds collected, and for
whose interest? When vou have got poor people and others with big
families not able to earn large sums or even able to pay income-tax on the
scale that my Honourable friend, the Finance Member, has laid down,
without starving, is it fair that we should allow this income-tax from such
people? The other day an Honourable Member said that people are starving
and if I mistake not, it was the Honourable the Finance Member who said
that if more than Rs. 6,000 are allotted for the policies, all investments msy
be put therein and the families will be starved. In the same tone 1 wish to
say that we do not like that our people should be taxed by income-tax to
the extent that their children will starve. Then again, I fail to see why
it was said in this House that there are no records of births and deaths.
Probably Mr. Chambers does not know much sbout my country but all
the same I really ask whether there is anybody here who can say that we
have no records of birth and deaths. We have even records of ‘vaccinu-
tion. When a statement is made that we do not know whose children they
were, when such insinuations are made, I do feel that we ought to tell
those gentlemen who make such statements that it is not in my country
that you cannot find that out. Experience outside may be quite different.
So far as I know there is not the least difficulty st all in my country. I
also appeal to the Leader of the Opposition. Here are people who fight for
the poor and they rightly do so. Why is it that we don’t hear some
' her from Professor Ranga. 1 don’t kmow whether my friend, Dr.

mukh, is going to get up and justify what he said. I am not in the
secrets of that Party but all the same I hope the Leader of the Opposition
will make it clear that just for the reason that the Finance Member does
not want more than Rs. 6,000 to be allotted for policies he also does not
want such an amount of tax which will cause children to be starved. My
friend, Dr. Deshmukh, is interested in agriculture as well. I know he
will be only too glad to come forward and say that he does mean what he
has said. T ask the House to take into serious consideration that their
bard-earned money should not be texed in this way, i.c., without the
man being able to provide for the maintenance and for the education of the
children. With these words, I support the amendment.

8ir Oowasfl Jehangir (Bombay City : Non-Muhammadan Urban): Sir, I
do not think anybody expected that the debate on this amendment would
be continued very much longer this morning, for the very simple reason
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that this amendment has not been studied in all its aspects, and we do
not know what it is going to cost. That is a sufficient argument for
not considering it und coming to any definite conclusion on it except to
reject it for the time being.

Mr. Akhil Obandra Datta: \When do you propose to take it up?
-

Sir Oowasji Jehangir: Ay some future time after it has been properly
considered in all its aspects. We were told, when un uamendment was
moved about rentals, that the matter had not been properly considered,
and we agreed thut to be a valid srgument. I think the same argument
applies with much greater force to the present amendment. To say that
the acceptauce or rejection of this amendment is an acid test of whether
o DPurty or set of individuals is for or against the poor is ruther exaggerated
language. It is not an acid test by any means. It can only be an acid
test after the question has been properly and thoroughly investigated.
There were chunces of investigating it. Those chances were not taken by
those 1most interested in this question and, therefore, 1 do not think it is
right to have a prolonged debate on this amendment, but, Sir, I find that
wy Honouranble friend, Mr. Gadgil, has given an amendment of a similar
nature. 1 can quite understand why he has done so. On the very first
occasion 1 had the pleasure of meeting Mr. Gadgil, in the course of our
couversation we hit upon the topic of children and ag to how many children
he had. He said that he had five children and that Government had been
kind to him: and sent him to prison, otherwise he might have had two
more. | don't know how many he has now. T c¢an quite understand
Mr. Gadgil moving this amendment and wanting it to be tonsidered. I
do believe that the object with which he put down this amendment was
that the House should give its attention to it now, so that it may be an
accomplished fact two vears or five years or ten years hence, when T hope
to see him a Minister on these Benches. Nevertheless, I think we might
finish this discussion on thig subject for the present and not take it as an
acid test that we are against the poor if we reject the amendment.

* L]

Mr. Bbulsbhai J. Demii (Bombay Northern Division: Nen-Muham-
madan Rural): But for the fact that the poor were mentioned and that
we had no heart for the poor if we vote against this amendment, I did not
at ull intend to intervene in this debate. Let us examine the facts as
they appear from the reports which were placed before the House in this
matter in the inquiry committee. The facts are that out of a population
of u little over 250 millions in British India, there are, roughly speaking,
5 lakhs of assessees, to use round figures. You can take it from me that
1 am stating it quite correctly, the exact figure being 4,92,000—half
a million, which means 2494 million of the poor are not touched by this
measure. So. let my friends clearly understand that this kind of appeals
in not going to defeat those who understand their job. Therefore, the
two hundred and forty-nine and a half million poor do not come into the
picture. Let us look at the other five lakhs. I am not accustomed. of
course, to talking in terms of millions—IT lfaave that to millionaires. ;
hope my friend has understood. I am repeating that the two hundred an
fortv-nine and a half million of t.his pppulatmn. does not cowe ;ntr\ the
question for the purposes of the discussion of thie matter. Thell:e o?, we
are onlv concerned with the remaining five lakhs. T will give other figures



3754 LEGISLATIVE ABSEMBLY. (2¥p D=so. 1088.

[Mr. Bhulabhai J. Desai.]

which are equally well-known and undisputed, vis., that people whose
assessable income is Rs. 8,500 and less ig half the number of these five-
eighths; people whose assessable income is Rs. 5,000 or less are two-thirds.
Now, let me come to other countries of which my friends have talked so
much so that we can understand what we are doing, and I hope and trusé
that deep attention will be paid tp the figures and not to mere words.

An Honourable Member: And sentiments.

Mr. Bhulabhai J. Desai: These sentiments must get something to base
them uporn. Sir, the Royal Commission on Income-tax in England in
1920 recommended, after careful consideration, that .in any scheme of
taxation on incomes specific exemption should be allowed for family
responsibilities. They recommended an exemption, for a bachelor, of
£150—that is aear to Rs. 2,000, a little more—for a married couple with
no children £250, and £40 for the first child and £80 for each subsequent
child. The average income excluded by this benign Government is about
Rs. 75 a vear per head. I take it as the basis. Making an allowance for
the bachelor and making an allowance for the man with a wife with no
children, even if you come to the man with a wife and two children,
with his family of four, he has an average income of Rs. 800—
according to their calculation. Now, let me take the relative income in
England. Instead of Rs. 75, it is £75—meaning at least twelve and a
half times more. Now, the one thing which is forgotten is that there is
under the income-tax system—I hope the Finance Member will not alter
that—what I may call a free slab of income which would not be taxed
‘at all. It has been Rs. 2,000 now. Now compare the two thousand
with the allowance made in England and see whether even the allowances
which were overnight suggested would do, and vou will find it is less than
Rs. 2,000 until you come to many children. The scale suggested shows
that unlees you have more than three children, you get less than Rs. 2,000
in the scheme of which much was made in the table of mv Honourable
friend, by Mr, Gadgil. The fact is that on the whole and for the present.
if there is & sum of, say, Ra. 2.000 more or less according to the conditions
of the time and the finances at the disposal of the 8tat2, a certain sum,
say, Rs. 2,000 is exempted from income-tax altogether, and, taking every-
thing into consideration and having regard to the average income of the
people of this country, it is, I think, an entirely unfounded complaint to sayx
that provision is not being made for what vou may oall reasonable charges.
Tt is for that resson, and not in anv licht-hearted way, forgetting the poor
all the time, that I feel myself unable to support this amendment.

Mr. M. 8. Aney: S8ir, is there no untaxable minimum in England?

Mr. Bhulabhai J. Desal: None that T know of. That is precisely the
point. What my friends wanted was that there should be firt the
Rs. 2,000 and there should be these additional amounts. The result in the
end would have been, I think, that about a third would be taxed, and if
they wished to be texed & rupee in the rupee, well, you might possibly
produce an income. but not otherwise. 8o it is not the income in point,
but it is not actually understanding the operation of what is being argued
for—that is the point. That is what T mean by saying when explaining
to Mr. Gadail that assuming that there is no limit as free exemption for
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everybody, but merely a limit as recommended in England, it will pro-
duce less than Rs 2,000 for a family of less than five. Therefore, in any
case, having regard to our income, having regard to our conditions, I wish
to very hunibly plead before this House that there is no question of
neglecting the poor; the two hundred and forty-nine and a half million
do not come into thig at all, it is out of the other half a million, and I
have said that. having regard to our income and a free limit of Rs. 2,000,
I think, having regard to our resources, that should be exempted. (Inter-
ruption by Mr. Bajoria.) The point I am trying to make is this. My
Honourable friend, Mr. Bajoria, need not be anxious. I daresay, he wants
to pay on Re. 2,000, on the slab system he will do so, and he is better off
under the Bill, and let me assure him that he will escape the first two
thousand altogether which he does not do now. The point is a very
narrow one. The point is that Rs. 2,000 is the exemption limit which has
prevailed at all events and that is all I can put my finger on at the
moment; and I wish to say one last word to my Honourable friend, the
Finance Member, whether this Bill passes or not, that in the Finance Bill
he will take care that that exemption which is granted is not reduced.

Several Honourable Members: 1 move:
“That the question be now put.”

Mr. President (The Honourable Sir Abdur Rahim): The question is:
*That the question be now put.”
The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That after sub-clsuse () of clause 16 of the Bill, the following sab-clause be
sdded, namely : . . :
‘(c) after sub-section (8), the following sub-section shall be added

*(4) In computing the total income of an assessee the following allowances shall be

i allowan i f the income received by tho asseasee from

@ muhriu n:r olfmm?m?mion or vocation subject to a maximum of
Res. 1,800; ‘ ‘

(ii) an allowance of Rs. 1,00Q in the case of every married person;

(iii) sn allowance of Rs. 120 in respect of each child of the muea,

(iv) sn allowance of Ra, 100 in respect of each dependant maintained by the
assesses

i assossees are husband and wife the allowsnces
lllﬂplm b:ldm e:na; tw&h?nl;wgn mpect.of either of them at the option of the
officer’."”’

The Assembly divided:
AYES 11
Laljee, Mr. Husenbhai Abdullabhai.

Abdar Rasheed Chsudhury, Maulvi. Maitrs, Pandit Lakshmi Ksnta.

Aney, Mr. M. B

Bajoria, Babu Brgliinath- p.m.BN;:d,B.B;ai.
er) oy t Bingh, ar.
%:?.u,’e;ir. Akhil Chandra. _ ;.Sfﬂ‘; My Ssumm R caar.

Lalchand Navalrai, Mr.
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Aldooln Haroon, 8eth Haji Sir.

Abdul Hamid, Khan Bahadur 8ir.

Abdul Qaiyum, Mr,

Abdul Wajid, Maulvi.

Abdullsh, Mr. H. M.

Al:;ms(l Nawaz Khan, Major Nawab
Sir.

Aikman, Mr. A.

Asaf Ali, Mr. M,

Ayyvangar, Mr. M. Ansunthasayanam,

Avvar, Mr. N M.

Bajpai, Sir Girja Shankar.

Bartley, Mr. J.

Bewoor, Mr. G. V.

Bhutto, Mr. Nabi Baksh Illahi Baksh.

Boyle, Mr, J. D.

Chambers, Mr. 8, P,

Chanda, Mr. A, K.

Chapmun-llorume-r. Mr. T.

Chaudhury, Mr Brojendra Narayan.

Chettiar, Mr. T. S. Aviuashilingam.

Chetty, Mr. Sami Vencatachelam.

Chunder, Mr. N. C.

Dalal, Dr, R. D.

l)alpat Siugh, Sardar Rahadur Captain.

Damzen. Mr. P, R.

Das, Pandit Nilakantha.

Desai, Mr. Bhulabhai J

Deshmukh. Dr, Q. V.

DeSouzn. Dr. F, X,

Essak S8ait, Mr. H, A. Sathar H.

Gadgil, Mr. N.' V.

Ghiasuddin, Mr, M.

Gorwala, Mr. A. D.

Govind Das. ﬂoth

Greer, Mr. R.

Grigg, The Honounbh Sir James,

Gupta, Mr. K. 8.

ledman Mr. J. B.

Hegde. Sri K. B. Jinaraja.

Hosmani, Mr, 8. K.

James, Mr. F. E.

Jaw?g}_;ar Singh, Sardar Bahadur Sardar
ir

Jedhe, Mr. K. M.

Johangir, Sir Cowasji

Jogeu e Slngh gn.‘L

Kailash Bchari Lal, Babu,

Kashalpal Bingh, Kaja Bnhndm
thm Chﬂldhﬂw, Mr. D. K &
Mackeown, Mr, J. A,

The motion wus negatived.

Mangal Singh, ‘Sardar.

Maxwell, the Honourable Mr. R. M

Mehr Bhah. Nawab Sahibssda Sir
Sayad Muhammad.

Menon, Mr. P, A,

Menon, Mr, P. M.

Metcalfe, Sir Aubrey.

Miller, Mr. C. C.

Mlsm, Pandit Shambhu Dayal.

Mudaliar, Mr. C, N. Mnthumuga_

Muhammad Ahmad Kazmi, Qazi.

Mukerji, Mr, Basanta Kumar.

Nur  Muhammad, ., Khan Bahadur
Shaikh.,

Pande, Mr, Badri ‘Duitt.

Raghubiv Narayan Singh, Choudhri.

Rahman, Lieut.-Col. M. A.

Ramavan Prasad, Mr.

Ranga, Prof. N. G.

Ruo, Mr. M. Thirumala.

Row, Mr, K. Banjiva.

Saksenn, Mr. Mohan Lal.

Santhanam, Mr. K

Satyamurti, Mr, 8.

Scott, Mr. J. Ramsay.

Shahban, Mian Ghulam l\adlr Muham-
mad,

Sham Lal, Mr.

Shechy, Mr. J. F.

Sheodnss Daga, Beth.

Sher Muhammu:i Khan, Captain Sardar

Siddique Ali Khan, Khnn Bahader
b.

- ¢
Smgh Mr. Gaunri nkar.
Singh, Mr. g}:ayan
Sinha, Mr. Bat\.n Narayan.
Sircar, The Honourable Sir \T'rlpendm
Sivaraj, Rao Buhih N,
Bobha Singh, Sardar Buhadur Sardar.
Spence, Mr. G. H.
Stewart, The Honourable Sir Thomas.
Subbaraysn, Shrimati K, Radha Bai,
Sukthan r, Mr. Y. N.
Sundaram, Mr. V. 8,
Talukdar, Mr. J. N.
Town, Mr. H. 8.

Zafrullah Khan, "The Honouruble Sir
Muhammad,

The Assembly then adjourned for Lunch til' Hulf Past Two of the Clock.

The Assembly re- nssemhled after Lunch at Half Past Two of the Clock,
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

Mr. Deputy President (Mr. Akhil Chandra Datta):

The question is:

“That clause 16, aa amended, stand part of the Bill."

The motion war adopted.

Clause 16, ns amended, was added to the Bill.
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Mr. Deputy President {Mr. Akhil Chandra Datta): The question is:

“'That clause 17 stand part of the Bill."

Mr. M. Ananthasayanam Ayyangar (Madras ceded Districts and
Chittoor: Non-Muhmnnadan Rural):  Sir, 1 beg to move my smendment
No. 817 with u slight change. 1t now reads thus:

“That in clause 17 (#) of the Bill, 'in the proviso to clause (#) of the proposcd sub-
section (1), for the word ‘under’ the words ‘or carvied forward and act off in accordance

with' be substituted.”

The cluuse, us it stunds, refers to section 24, and it would read better
if the change suggested in the amendment is made. The words '‘carried
forward and set off’’ as they stand at present refer only to the setting
off that vear's profits or losses. We want to cover the profits and losses
of other years also, and that is the reason why this amendment is moved.

8ir, T move.

Mr. Deputy President (Mr. Akhil Chandra Datta):  Amendment
moved :

“That in clause 17 (o) of the Bill, in the proviso to clause (#) of the proposed sub-
section (7). for the word ‘under' the words ‘or carried forward and aet off in accord.
ance with’ be substituted™

Mr. K. Santhanam (Tunjore cum Trichinopoly: Non-Muhammadan
Rural): Bie, in supporting thig amendmwent T would like to draw the
attention of the (iovernment and of the House to a contingency in which
this proviso becomes inoperative. Under clause 24, an unregistered firm's
losses are carried forward to the losses as an unregistered firm. They are
not allocated to the partnerg, while in the case of a registered firm the
losses are allocated to the partners and are carried forward in their accounts.
They have provided a contingency in which the Income-tax officer may
assess an unregistered firm as a registered firm but they have not provided
how the losses shall be carried forward in such a contingency. As a result
of thie lacuna in the Bill. it may happen that whenever there is a loss
they may assess it in one wav and whenever there is a profit they may
assess it in another way. with the result that the lossess may not be
carried forward at all. Tt is very difficult for us to table amendments
for such a contingency. [t is the business of the Government to bring
in an amendment to fill in this lacuna and so, T wish to draw the atten-
tion of the (Government and of the House so that when they come to
olauses 23 (b) and 24 thev mav remedy the state of affairs.

. e

The Honourable Sir James Grigg: Sir, as regards the actual amendment

moved, which is in substitution for amendments Nos. 816 and 817, Gov-

ernment will accept it subject to the wishes of the House. As regards the

supplementary point raised by the Honourable Member, we will certainly
look into it hefore we get to clause 28.

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:

. ““That in clause 17 {a) of the Bill. in the proviso to clause 36) of the proposed sub-
section (1), for the word ‘under’ the words ‘or carried forward and set off in accord-

ance with' be subatituted”
The motion was adopted.
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8ir Cowasji Jehangir: Sir, I beg to move:

“That in clause 17 (a) of the Bill, clause (c) of the proposed sub-section (I),
be omitted.”

Sir, there have been several amendments tabled ubout this clause.
I find that my Honourable friend, Mr, B. Das, has tabled one and Mr.
Santhanam hus tabled another. I presume they will take their choice
between one or the other. My amendment is to omit this clause. The
effect of this omission will be that the law will remain status quo.
Today, in the case of a revocable trust, the responsibility for paying the
income-tax passes to the beneficiary. According to the Bill, a trust will
have to be irrevocable, that is to say, both the corpus and the income will
have to pass to the beneficiary before the responsibility of paying the
income-tax can pass to the beneficiary. Now, Sir, I presume that this
amendment is suggested in order to avoid the so-called evasion of income-

" tax and the conclusion that there is evasion has been arrived at by the

Government.on the analogy in England. I would point out that in this
country trusts are made not so frequently as in England and T do not
really believe that Government is going to get much additional revenue
by this very radical change in the trust laws of the country. We have
had an occasion to hear trom the Honourable the Finance Member,
during this Session, that from the amendment he made in section 16 (3) in
1987 he expected to have an vield of 80 lakhs but it merely yielded two
lakhs. T believe that is what he said. T was not in the House at that
time.

The Honourable Sir James Grigg: The Honourable Member is referring
to a very small part of the clause, namely, 17 (2) (b). The amendment
which was mude in 1987, and which covers a very narrower field, was
expected to yield about 80 lakhs. In fact, Y yielded only 2} lakhs a vear
for the simple reason that a loophole was left in the clause by which
everybody could resort to a new form of avoiding tax. That is the reason
why we are asking the House to amend it.

8ir Oowasjl Jehangir: We will not anticipate a discussion of that clause
before we vome to it, because I have a great deal to say on that clause.
What I am now pointing out is the fact that a well-considered amend-
ment made in 1987 which was expected to yield 80 lakhs yielded only
2} lakhs. T believe that the same result will be derived by the present
Bill and. therefore, I would like to point out to the House to take the
figures of the additional revenue that may be obtained with a certain
amount of reservation.

Now, 8ir, I was on the analogy between England and India. There
is no comparison between the wealth of the two countries. It was only
this morning stated that the average income of & man in India is 18 times
less than the average income of a man in England. Even that is an
under-statement. The point now is that in England these trusts have been
made very frequently with the object of evading income-tax, and I do not
believe, that in this country trusts have been made solely with the object
of evading income-tax. And one of the ressons is, that there is a sub-
stantial stamp duty that has to be paid by the settlor, before such trusts
can be made and people, merely wanting to evade their income-tax;
during their lifetime, are not going to pay thousands of rupees in stamp
duty  That is the point that this House must consider. Bometimes the
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stamp duty is equal to the income-tax for ten years. Now, 8ir, in order
to avoid this so-called evasion the House is asked to have a very drastic
changé in the trust laws of this country, I am given to understand that
the omission of the whole clause will not be acceptable to the House, but
the House will seriously consider one of the amendments that have been
tabled by the Congress Party. Standing alone as ¥ do, I have not much
hope, unless my Honourable friend, the Leader of the Opposition, v!nll
continue to smile and give his blessing to the amendment I move, which
I do not expect him to do. from the conversations I have had with him.
But he will reserve his eloquence and his blessings for one of the two
amendments tabled by his Party and I wish him God-speed. .Bll', 'before
I take any further step with regard to this amendment. I will give an
opportunity to some other Honourable Members to express their views.

Mr. Deputy President (Mr, Akhil Chandra Datta): Amendment moved:

*That in clause 17 (a) of the Bill, clause (¢) of the proposed sub-section (I) be
omitted."

Mr. Bhulabhai J. Desai: 8ir, as I have no desire to make more than
one speech on this quesion of trusts which my Honourable friend distrusts
80 much, I wish to explain clearly the position with reference to
matters which ho has mnentioned. In order to understand this matter
evan from the point of view of my Honourable friend opposite, I wish to-
call attention to section 18 of the Act as it now stands and the amendment
which he carried during my absence in less than ten minutes. It is a
feat of achievement on which I congratulate him, though it is belatad.
It is a feat on which he may have good reason to congratulate himself
in future even though he may then by that time translate himself to a
more congeninl aimosphere. Bub-clause (3) of that section 16 which is
the amended one contains two points: which it is necessary to bear in
mind in order thaut we may understand this whole matter of taxing the

income of the beneficiary as the income of the settlor. Part (iii) of section
16 (3) says:

. "‘From assets transferred directly or indirectly to the wife by the hnshaud other
wise than for adequate consideration or in connection with an agreement to live apart.””

I hope that contingency does not often occur in this country as else-
where. Then:

““(iv) or, from assets transferred directly or indirectly to the minor child, not being
s married daughter, by sach individual.” &

Reading the worde as I do, there should be no attem t on my part at
all events to conceal their proper meaning, because, g

: C 8, whether I disclose
it here or not, a Court of law is bound to put the right construction upon

it. T read clauses (/i/) and (iv) of section 16 (3) to mean, among other
things, that if there is a trust ereated for a wife, or if there is a trust
orea’ed for a iminor child, in either of those cases the income of the benefi-
ciary would be added to the income of the settlor for the purpose of
taxation, because the words are, ‘‘transferred directly or indirectly to
the wife’’, etc. And T believe it must be intended to mean not rfmrely
that it is given away to them absolutely, but, according to one of the
fair interprotationg of this clause, it would mean that if ghe wife becomes
a beneficiary undor a settlement by the husband, it may be said to be
an indirect transfer from the assets of the husband to the wife. Anyway,
I am apprehensive that such a construction is not merely possible, but
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probuble. Therefore, m{ reading is that, on a proper construction,
clauses (i) and (iv) weuld include a trust mude by a husbaud in favour
of the wife or child, of whatsoever nnture. revoenble or irrevocuble. And,
therofore, my Honourable friend has really got all he wanted though he
" gat it by » snap vote of this House, and I hope he will not be too greedy
for the cxpansion of it in cluuse 17. 1 say that in 4 very proper sense
thut he need not cinphasise so much the value of the condition he wishes
to impuse ag it might otherwise have been. That brings me to the pre-
sent elause 17 which deals with the attempt to tax,—and, agsain, with
the permission of the House, 1 will use one expression, to tax the
income of the beneficiary as the income of the settlor. If that result is
the whoe intention, that wherever A makes a settlement in favour of B,
in the circumstances mentioned in the clause, even though it is properly
beneficially and legaliy the income of B for the purpose of taxation, it
will still be tredted as the income of A—that is the object of the clause—
it is rather involved. but that is the purpose. Therefore, in order to
avoid that, I would express it shortly by saying that .the object of the
«lause is to treat the income of the beneficiary as the income of the settlor
for the purpose of taxation in the circumnstances mentioned in 17 (1); and:
the substantial point, as I understand it, is this. I have no desire to
make a second speech on the numercus amendments of which notwith-
standing ruy friend. who is absent, T have taken the courage to move
conly one—sub-clause (€) of clause 17 reads:.

“‘all incomi arising to any persan by virtue of a settlemeni or disposition. whethér
revocable or not, and whether effected before or after the commencement of the
Indian Inco!ne-t,ux (Amendment) Act, 1938, from assels remaining the property of the
rettlor or disponer shall be deemed to be income of the settlor or disponer and ell

income arising to any person by virtue of a revocible transfer of assets <hall be
deemed to he income of the transferor :

Provided that for the pur?o-_u of this clause.s ‘setilement, disposition or transfer
shall: be deemed to be revoeable if it contains any provision for the retransfer directly
-or indirectly of the income or assets to the settlor, disponer or transferor ete, etc.”
And, then, there is the definition of ‘‘settlement”’. It may be a point
of construction on this as to what is the true meaning of the words from
‘‘apsets remaining the property of the settlor’’; I have no desire to say
anything more about that; it is entirely for the advisers of my Honourable
friend opposite. But the point I wish to emphasise ig this: that if all
trusts for the benefit of a wife and minor child are already hit by section
16, as it now stands, this clause can only touch trusts for the benefit of
individuals other than wife and minor child. If that is so, ig uny purpose
served by my Honourable friend trying to sttack trusts in favour of—I
will call them strangers only in the compendious sense—other than wife
or minor child? In such a case, I submit that the only purpose could be
to- attack trusts which it can reasonably be believed to be made only for
the purpose of evading the tax. Ae my friend will explain readily—and
I will accept it—they cannot and they do not affect or wish to affect the
law of trusts: that is true. What they sayv is, the law of trusts may
remain, but the law of trusts should not be used for the purpose of
evading taxation; and it is only to that extent that he can ask the House
reasonably to aid him in a legislation by which, notwithstanding the fact
that the trust is valid, the income of another shall be treated as the
incoru of the settlor. He cannot, therefore, claim anything more from
this House—at least not reasonably speaking. What T am suggesting is
that the way iri  which they claim. it is too wide, too sweeping. For
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instance, the clause, as they iuterpret, is in the vxplanation given—
whether that interpretution is right or wrong, it is not for me to say—
but what they claim is this, that in every case in which the trust is such
thut the corpus or the capital is in eome manner reserved or likely to
return to the settior, the inpome of the beneficiary should be trecated as:
ihe income of the settlor. In-other words, supposing: A nakes a perfectly
honest trust for life und wekes no. further disposition. Then, they say
“‘No, the corpus is still under your domination, and, therefore, the'income
should be taxed as the income of the settlor.”” How can my Honourable
friend in reason say that every trust must be deemed to be an evasion of
the income-tax law? Unless he goes to that length, he canmot possibly
justify the clause that he is relying on. The}-afore, what 1 suggest to h:m
and to the House is that certainly a limitation of what he now moves 18

needed.

Looking at the English law, that is to say, not the lnglish law in the
sense of the English law of trusts, because there he would get no consola-
tion—hut where he gets consolation from is the fuct that the Income-
tax department in England by means of legislation only intended for tax
purposes have attempted from time to time as their attention has been
called to a kind of trust—an infinite variety of them—by which people
have attempted to evade the income-tax law in that rich coumtry; and,
therefore, my friend knows that there are some 15 or 16 pages in their:
Act where a description of numerous kinds of trust is given, where the
income of the beneficiary ig- to be treated as the income of the settlor.
We need not in this poor country go so far as looking for all this infinite
variety of devices which their monied men are obliged to resort to and
‘which they do. 1, therefore, suggest humbly to the House—and if the
House so accepts the view—that if the trust is revocable at the will of
the settlor, I can well understand, in such a case, it being said that even
though in terms it mnay be this ‘‘A for life, but revocable’’ and the Indian
Trusts Act allows it—but A for life is a deception or can be, because
after the tax-gatherer is gone at the end of a year, you have only to file
a revocation, and the trust is at an end. I will deal with the point which
iy Honourable friend raised in which there is a lot of substance. There-
fore, if they were merely wanting to hit the purely revoecable trust, I
can understand some reason in supporting it,” because it mnight well he
argued thuv a revocable trust, whatever its other lerms are, because it
does not matter what it says—to A for life or to B for life. so long as,
at the end of the trust deed, the words are put that the settlor <hall have

power to revoke the sume by an instrument in. writing ar words to that
-effect which are usunslly to be found. '

The point, therefore, is that if you merely hit the revoeable trust to
‘that extent, the House may, if it thinks right, at all events concede that
it is likely or lend itself to being likely as a device. But when it comes
te irrevocable trusts, it seems to me that my Honourable friend is going
too far. Nobody is going to irrevocably give away his income to another
in order merely to escape taxes; and mark the language of 17 (I)—
“whether revocable or not.” Therefore, if it were merely ag an irrevoc-
able trust, T think my Honourable friend is going too fur. Even there
also I can see in some cases the possibilitv of an evasion: that is. supporing
a trust is irrevocable, not altogether. but by virtue of its nrovisions at
the end of, say, six vears—usually it is six yvears onlv for ‘r_hig reasom that
in. studying the lists of trusts which are hit bv the FEndlish law of tux,

~
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I found that they seem to find that people are quite willing to part with
the income for a period of six years under some arrangement or other
which may not exist here, to a stranger—or if itis wife and child it may
stand on a different footing—but the test which they put before them-
selves roughly was that if it i irrevocable for a period of six years, then
you may assume that any trust to ensure more than six years and not
being irrevocable in the meantime is & trust which could not possibly
be argued to be a trust intended to be a mere device to evade tax, and,
therefore, such trusts are outside: and my suggestion to the House is
this: that the kind of amendment which I wish to recommend is—if a
trust is revoocable, let the income of the beneficiary be ‘treated as the
income of the settlor. If the trust is irrevocable for a period of six or
less than six years, then that should be a case in which you may consider
whether or not the income of the beneficiary should be treated as the
income of the settlor. But if it is irrevocable for ‘more than six years,
I think even the desire of the House to tax & person should not so run
away with them as to imagine fraud in every case, becauss, nobody is

going to give away income for more than six years irrevocably in order
that he may escape the tax.

There ig one other point to which I should like to draw the attention
of the House, and it is this. Even in the case of revocable
trusts, though my friend can argue, and I have really put the
argument against myself in the sense that from the point of view of the
assessee, anything from five to seven per cent. ad valorem is to be leviable
on the transfer of property, where it is by way of trust or gift. Now, it
must be remembered that this is not a case of enure being taxed at all.
In some cases, it may happen, where the income of the beneficiary is less
than the exempted amount, we shall say Rs. 5,000, but it is divided between
three beneficiaries; then each of them escapes the tax if it was taxed in
their hands. But, apart from such cases, the income in the hands of the
beneficiaries remains taxable. The real intention, therefore, is really to
get the two sources of income, one is the accumulated income which is
divided into several parts being such that it is not liable to tax, and,
gecondly, the income to be added to the income of the settlor so that he
pays tax at a higher rate. These are the two ways by which they hope to
gain by hitting against this machinery of trust which nobod.y can argue
is unjust or is unknown to law; it has been known to English law ever
since the Chanocellor's foot first came into existence at the instance of
their kings. So that the last point I was trying to make out was that the
excess rate would be relatively so small that my friend was not too far in
saying that it may actually represent 10 years’ tax.

3p M

An Honourable Member: It varies.

Mr. Bhulabhai J. Desai: I thought you may find that at least for five
vears you get no benefit out of the trust if you transfer the property in
a legitimate way, because you avoid the higher rate. That is to say,
supposing your income was, shall we say, Rs. 20,000, the trust was
Re. 10,000, so that you would pay a higher rate on the Rs. 80,000 assuming
that was the rate. In the other case, Ra. 10,000 would bear one rate,
Rs. 20,000 would bear another rate. Thus, on a rough calculation, the
accumulated trust-would pay at least five times the cost of.the transfer by

*
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means of stamps, and so forth. I quite agree that in the five years the
man begins to gain, and that is the reason why I am suggesting it is a
futile effort to catch any settlement to enure for a period of less than six
years, because it would not pay the man, even from the point of view of
tax dodging to transfer the property und yet pay in advance so much that
at the end of six years he still does not gain anything substantial. In the
light of this, what I submit to the House is this,—and 1 am asking my
friend whether he would not agree to an amendment like No. 824 which
I think serves all the possible purposes that they may expect by way of
tax dodging devices. Even that goes a little too far, but I have only done
it in the hope that it will complicate his otherwise grasping mind.

There is one other part of that which I am going to deal with. The
words are ‘‘during the life time of the person’’, und the reason we have added
ig this, that it is not uncommon in India to make provision by way of
maintenance for dependants or members of the family or widowed members
of the family, antl so on, and those words may or may not be more or less
less than six years. That is the reason why it had to be distinguished. It may
easily happen that you make a settlement for a person’s life time; it may
happen to be in fact less than six years, or it may in fact exceed six years.
Therefore, it is a type of case by way of maintenance which I thought it was
reasonable and necessary to provide for in the case of middle class people.
The poorer classes have nothing but to trust God. Therefore, my sub-
mission is that my friend has got to make out a case that in every trust
in which the corpus is to revert to the settlor, it must be a device, though
it is a perfectly good trust in the eye of the law and of common sense. [
think he will find it difficult to persuade some of us to believe that it is &
mere tax dodging device. I have given my reasons for limiting the period
to six years. One is the rough calculation 1 have given about the duty
where the man gets nothing at all, and the other is the period which is to
be found in the English Statute. In the light of this, I hope my friend,
Sir Cowasji Jehangir, would withdraw his amendment . . . . . .

8ir Cowasii Jehangir: But the Government have got to say whether
they will accept your amendment.

Mr. Bhulabhai J. Desai: That is all what I have to say.

Mr, M. 8. Aney: Sir, I only would like to have one explanation from
the Honourable the Leader of the Opposition. I entirely agree with all
that he has said, but I have not been able to follow his reasoning when
he said that from sub-clause (c) of section 6 trusts which are covered by
parts (3) and (4) of sub-clause (3), trusts which are directly or indirectly
transferred to the wife by the husband, are excluded. My understanding
of this part is this. In computing the total income of anything, there
ghall be excluded from the assets transferred directly or indirectly to the
wife by the husband, otherwise than for adequate consideration,—I thought
the words ‘the disposition of property otherwise than for adequate consi-
deration’ was a kind of transfer, if we call it a trust at all, in the nature
of a bogus transaction, because there was no consideration about that
thing at all. That being the case, if there was any real and bona fide
transfer, then it will be covered by what is known as sub-clause (c) of this.

Then, as regards the other matter, I see there is an amendment tabled
in the name of Mr. Santhanam. T think it is No. 824, and I find that if
that amendment is allowed, there is no need for the apprehensions which

) |
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are felt if this clause is retained as it is. I do not know whether this part
(3) really takes away even those transfers which are made directly or
indirectly in favour of the wife by the husband bona fide.

Mr. Bhulabhai J. Desai: With vour permission, I will explain what
I meun. If my Honourable friend will read, the words are:

“In compuling the iotal income of any individual for the purpose of assessment,
there shall Le included so much of the income of u wife or minor child of such in-
dividual as arises directly or indirectly from usscts reansfered directly or indirectly
to the wife by the husband otherwise than for adequate consideration. . . . . "

In other words, if it is for adequate consideration} then it is not in-
cluded. A trust is n transfer otherwise than for adequate consideration.
That is how I read the language in o legul sense. Once it'is a transfer for
consideration, it is a sale. If it is for otherwise than adequate considera-
tion, it may be a gift or a trust.  That is the reason why'l thought it was
possible to argue—l am merely pointing out as a consideration for limiting
clause 17 in the manner in which I am doing. I am attempting to give
no opinion gratis to my friend the tax gatherer. As regards that, he will
look after himself. But I think he has taken away a good deal more
than he eould ever have succeeded if we had been in the House at the
time when section 18 was before it. But, taking that into account, 1
appeal to him whether he still wants clause 17 to stand in these drastic
terms in which has that clause. That is all T have to say.

The Honourable Sir James Grigg: I propose to deal at this stage only
with the amendment before the House, which is to destroy the clause
altogether. or, at any rate, the new part of the clause leaving the old
clause as it was after the 1937 legistation. I hesitate to expose my poor
forensic abilities in the midst of so much legal talent, but as T understand
it, the theory of taxation in matters of this kind is, a man is not entitled
to Lave deducted for income-tax what he spends out of his income. He
is entitled to have deducted for income-tax the income of which he divests
himself for ever irrevocably. There is one exception to the last case which
was dealt with in the legislation of 1937, namely, that where a man divests
himself, whether revocably or irrevocably, of income in favour of the wife
or minor children, in view of his obligation to maintain the wife and minor
children, it is to be presumed that the purpose of that divestmemt is to
avoid taxation. Therefore, by the 1987 legislation the transaction was
nullified for income-tax purposes, but not completely effectively because
two conditions which ought to have been cumulative were made separate.
The 19387 legislation covered transfers in favour of wife or minor child,
but not of both. Roughly speaking. if you put the two together, a trust
in favour of wife and minor child, the purpose of the clause is defeated.
I am bound to plead a certain lack of foresight on the part of the (Govern-
ment in that matter.

Sir Qowasil Jehangir: How are you going to remedy that?

The Homourable 8ir James @rigg: There is an amendment down to
remedy that, but that is not relevant to the present purpose. As I under-
stand it, there are two parts of my Honourable friend, Mr. Desai's argu-
‘ment. “You have got a good deal out, of the 1987 legislation. more than
you nught to have got. Why not be satisfied with that? The regson for
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that is that the 1987 legislation only covers a very minor part of the field.
The new clause does not cover, except for the gift from the husband to the
wife or minor children—it does not cover at all dispositions of income,
whether revocable or irrevocable, without transfér of assets or revocsble
transfer of assets to persons other then a wife or minor children. 8o, it is
necessary to go a good deal further and there is no doubt that there are
innumerable cases in India in which a man divests himeelf of income in
circumstances 8o that he can retain control or recover control of that
income cither by lapse of time or by a specitic provision in the trust deed
or in the settlement, and so he is, in effect, getting relief from income-tax
in respect of income which is merely expenditure out of his income and.
not a real divestment of it. A simple straightforward case is a settlement
of income for a period of six vears revocable at the will of the disponer,
upon somebody with a verv small income or no income at ull. The income
settled is the top slice of the settlor’s income; he relieves himself of tazation
at u very high rate and disposes of the income to somebody who pays little
or no tax. And, it may be that he would have spent that income in that
way in any case. I can give an example with which I am very familiar.
in the United Kingdom. Supposing a rich man spends, say, £1,000 a year
in charitable subscriptions, he can settle £1,000 a year for seven years
on trustees and make them pay £1,000 in charitable subscriptions. He
has to pay no income-tax or super-tax on ihat £1,000 although he is merely
doing what he did before,—namely. handing out a series of subscriptions
to charities out of his income. Take another example, the bar on relief for
settlements on minor children can be defeated—even if they were fully
operative—by the mere device of having cross settlements of two brothers
settling on their nephews. There are innumerable devices and there is no
doubt whatever that there is a good deal of this going on in India just as
there was a good deal going on in England. In so far as I understand the
argument of the Leader of the Opposition, it was this. Really this clause.
is not much good to you ut all. If you are only seeking to catch the non-
bona fide transaction, nobody will with the very high stamp duties in this
country divest himself of income for such a short period as six years because
he does not save anything by it. And if he does it for more than six yeers,
it is quite clear that his hona fides must be established and, therefore, the
new provision is not reallv justified at all. But we show our moderation
and we are prepared to let you have all trusts for period of six years or
less, and he therebv makes us an extremely generous offer. He says to
us, *“You really ought to have nothing. Nevertheless, I make an extremely
generous offer. I will give vou something’’, but in sort of aside he says,
“What I am going to give you is no good any way’’. To come back to
Sir Cowasji Jehangir’s speech, he says, none of this is going on,
in one part of his speech, and, therefore, you do not want the clause. But
in another part he savs, ““Well, if it is going on really, what does it matter ?
You can never catch these people. They are always one move ahead of

vou."'
8ir Oowasji Jehangir: When did T say that?

The Honourable Sir James Grigg: If 1 am doing an injustice to vou, I
will certainly withdraw, but T understood you to say that the lesson of
the legislation of 1987 was that you could never stop these holes, and
as soon as you have stopped one hole another one would appenr very.

icklv.
quickly g
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8ir Oowasji Jehangir: What I said was that you expected to get 380
lakhs and you got only 2} lakhs. That is not due to evasion but it
was due to the fact that no money was to be had from that source.

The Honourable 8ir James Grigg: I thought I had disposed of that.
The argument was that we had insufficiently stopped the hole and, there-
fore, a large number of rats or mice would get in. But to come back to
the argument which Sir Cowasji Jehangir did not use but which is fre-
quently used—‘‘what is the good of trying to prevent tax dodging? - People
will be sure to get the better of you.”” 8o long as taxation rests on any
scientific or equitable basis, that is bound to be the case, for the tax
dodger is always ready to move ahead of the fiscal machine. That is
no reason why the tax machine should not run as hard as it can and see
that the leakage is as little as possible and goes on for as short a time

as possible.

One further point about the proposal to delete the provision as a whole.
The Leader of the Opposition with his usual dialectic or forensic skiil sought
to prove that it was a very fierce provision and supposing one admits
his argument for the moment that it is comprehensive and seeks to stop
this particular method of evasion radically, there is very little doubt, as
I have said on innumerable occasions in this House, that unless anti-tax
dodging provisions are simple and comprehensive they will be broken down
very quickly. That has been the experience in England. I have ex-
perience of anti-tax dodging legislation going back to 1021 and every hard
case which is quoted and is provided for by way of exception to the legis-
lation provides a hole which ultimately becomes u chasm in the legislation,
It has to be stopped up in the following year; and the history of legislation
of this sort in the United Kingdom shows that it is now an annual event
to have in the Finance Bill longer and longer clauses of more and more
hideous complexity in order to stop loopholes which have been left in
the complex but partial legislation of previous years. The only effective
way is to have something simple.

Mr. Bhulabhai J. Desal: Killing the patient instead of curing him?

The Honourable Sir James Grigg: 1 was going to anticipate that. The
analogy is not a perfect one. =~ What you are doing in this is not to
punish people for making trusts and that sort of thing but simply to pre-
vent them getting an uncovensmted benefit by doing so and I submit
that if that is the worst punishment that can happen to anybody by this
clause there is no need to make a great fuss about it and if that is the worst
which can happen to the righteous, let us have legislation for dealing
with the unrighteous.

Sir Oowasji Jehangir: In view of the speech made by the Leader of
the Opposition, and not in view of the speech of the Finance Member,
I will agk for permission to withdraw this amendment in favour of another
that will be moved from the Congress Benches.

The amendment was, by leave of the Assembly, withdrawn.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): Sir,
J move:

“That in clause 17 (4) of the Bill, in clause (¢) of the proposed sub-section (I),
before the words ‘settlement or disposition’, occurring in the second line, the word
‘revocable’ be inserted, and the words ‘whether revocable or mot’, occurring in the
second and third lines, be omitted.”
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In the first part of this Bill, the Government wish to put revocable
and irrevocable settlements on the same footing. I sympathise with the
desire of the Finance Member to stop all loopholes, but when he presumes
that all settlements, whether revocable or irrevocable, are something other
than bona fide transactions, I cannot agree with him.

The Honourable Bir Nripendra Sircar (Law Member): May I put one
question to Dr. Banerjea? 1f a trust is irrevocable for six years, do
you call it revocable or irrevocable?

Dr. P. N. Banerjea: That is a question of law and that will be a point
for the Court to decide.

The Honourable Sir Nripendra Sircar: What is your impression?

Dr. P. N. Banerjea: For myself, I should be satisfied if an irrevocable
trust is to be regarded as a trust which is irrevocable for ever.  The
object of a settlement is to provide for members of a family or other
dependants or even for charitable purposes and therefore it is desirable
that a distinction should be drawn between trusts which are made as collusive
arrangements for the purpose of evading the payment of tax and arrange-
ments made only for the good of others. My amendment is in the simplest
form and its menning is clear, so far as I can understand it; but if the
Government thinks that its meaning is not clear, they may prefer some
-other amendment among the several amendments on the paper.

Mr. Deputy President (Mr. Akhil Chandra Datta): Amendment moved:

“That in clause 17 (a) of the Bill, in clause (¢) of the proposed sub-section (I),
before the words ‘settlement or disposition’, occurring in the second line, the word
‘revocable’ be inserted, and the words ‘whether revocable or not', occarring in the
second and third lines, be omitted.”

Mr. 8. P. Ohambers (Government of India: Nominated Official): I
oppose this amendment and I do not at this stage want to go into details
because I understand that amendment No. 824 will also be moved. I prefer
‘to oppose this particuar amendment on two small grounds, first, that
I think the wording is obscure as the Honourable the Law Member has
explained, secondly, that I do not think the amendment even does what
the Honourable the Mover hoped it would do, because he has only moved
or amended one part of sub-clause (¢) of section 16 and not the other part.
He leaves in these words, “‘all income arising to any person by virtue of
revocable and transferable assets shall be deemed to be the income of
the tremsferor’’—he leaves those words in. I am not sure whether he
intends that, but in any case I think that the amendmenf as moved is
unworkable and T, therefore, oppose it.

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:

“That in clause 17 (a) of the Bill, in clause (#) of the proposcd sub-sc.ction (1),
before the words ‘settlement or disporition', occurring in the second line, ihe word
“revocable’ be inserted, and the words ‘whether revocable or not' occurring in the
second and third lines, be omitted.”

The motion was negatived.
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Mr. K. .Slnthlilm: 8ir, I move:

“That in clause 17 (@) of the Bill, to clause (c) of the proposed sub-section (),
the following further proviso be added : i

‘Provided further that this clause shall not apply to any income arising to any

person by virtue of a rettlement or disposition which is not revocable for

a period exceeding six years or during the lifetime of the person and

frm:ﬁ which income the settlor or disponer derives no direct or indirect
benefit’. " '

Bir, after the lucid e;:position of my Leader, I only want to make two.

observations on this. I want the House to concentrate attention on the
last two lines: \

LY

“and from which income the settlor or dispouer derives no  direct  or indirect

benefit."’

I think that will cover almnost all the caseg mientioned by the- Honour-
able the Finance Member. The second observation I want to make
that the question of settlements cannot arise there. Here there is
nothing by way of settling something irrevocably on my nephew and
asking my brother to settle something irrevocably on myself. That ques-
tion has not been dealt with in the Bill, and it should not be used as an
argument against 4his Bill. Therefore, you are not going to catech such
settlements. Sc far as the ordinary settlementg go, this proviso has
beer drawn up as strictly and narrowly ag possible, it should cover all
possible cases of easy evasion, about very hard cases of evasion I cannot
say, but in order to catch one hard case, even they should not prevent
bond fide settlements which accrue to poor and helpless widows, and in
order to cover these cases, this proviso has been put in. Sir, I move.

is

ﬁ. Deputy President (Mr. Akhil Chandra Datta): Amendment
moved :

“That in clause 17 (a) of the Bill

A , to clauee (c) of the pro d sub-section (1),
the following further proviso be added : ” e (e) propose ()

‘Provided further that this clause shall not apply to any income arising to any
person by virtue of a settlement or dispcmition‘ which is not revocable for
a period exceeding six years or during the lifetime of the person  and
from which income the settlor or disponer derives no direct or indirect
benefit'."

Mr. 8. P. Chambers: Sir, there have been already several speeches
on this subject and two or three of- the amendments and I think it will
perhaps be useful if I try to clear the air and explain in my own’ words
what I think the original clause in the Bill intended to do. I have said
“in my own words’’ because I am not quite sure that the other explana.
tions have been fully understood. First of ull, we divide transfers or
dispositions into two main groups. First, we deal in this clause with
transfers of income where the assete do not pasg out of the property or
out of the ownership of the transferor. Then, we deal separately with
the case where the assets of themselves pass but do not pass in perpetuity.
Where the assets pass finally irrevocably and in perpetuity from the
transferor. that case is not caught or covered by this clause. Tt is
covered, as has already been explained, by sub-clause (3) of section 16-
where the transfer is to the wife or the minor children or to an associa-
tion of persons for the benefit of the wife or the minor children. -

An Honourable Member: That is with the amendment mpved,
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Mr. B, P. Ohambers: Therefore, I deal first with the case of transfers
of income where the property remains the property of the transferor.
Now, let me first explain that I understand that all valid and irrevocable
transfers are such that the property iz finally and irrevocably transferred
to trustees. Therefore, this sub-clause does not apply in any circumston-
ves to any valid irrevocable transfer or deed. It applieg to those transfers
of income which have been made, whether revocable or irrevocable, by a
person whe is linble to income-tux. Now the effect of such a transfer, I
think I can make clear by just giving an example. If a man hes an
income of Rs. 10,000 and makes a transfer of -his income of Rs. 5.000 to
a person without any income, then, instead of getting taxed at the rate
applicable to Rs. 10,000, he gets taxed only at the rate applicable to
Rs. 5,000 in two separate ussessments. That is the general effect and the
manner in which the tax is avoided, usually, is to transfer income where
the amount transferred is less than Rs. 2,000, so that no tax whatever will
be pavable on that part of the income which has been so transferred.
Now, that case is clear and what we argue is that if a man genuinely
wants to transfer income for au long period or in perpetuity, he will
normally, but not in all cases, transfer the assets. If he wisheg somebody
to be endowed permanently, he will normally transfer the assets. We,
therefore, say, that where he hus made a disposition of income but has
not made that disposition permanent, then we can challenge the bond
fides of that disposition, and that, moreover, where he fails even to {rans-
fer the assets but has made the transfer of income permanent, there is no™
reason why, if he intended this to be a valid transfer, he should not also
have transferred the corpus. That is why in the first part of this clause
we say ‘‘whether revocable or not'’; those words relate only to deeds;
trusts and other transfers where the assets themselves remain the property
of the transferor. The second part of the section deals with the actual
transfer of the ussets where the transferor does retain some right to take
back those rights ns and when he wishes. There again, we argue, that
if he only makes such partial transfer of the assets from which the income
is derived, then we can agrin challenge the bond fides. I will come again
later to the question of bond fide transfers and we say that we are entitled
to treat income from such assets as the income of the transferor. That
broadly is the intention of this section.

Now, reference has been made to the United Kingdom law and the
Honourable the Leader of the Opposition has already explained that the
law on this one point, viz., that which we propose to deal with in one
sub-clause, is dealt with in about fifteen long pages. One might ask how
it is that in India we propose to deal with this matter so summarily when
in the United Kingdomn they have found it necessarv to take as many as
15 pages. The position in the United Kingdom is materially different
on this point from that in India. For one thing, the income of the wife
is always treated ns the income of the hushand for purposes of assess-
ment. Secondly, taxes are deductible from ail payments which are
made in the way of annual pnyments from income and. therefore, a
uumber of different set of rules are necessary. But that is not the only
trouble. The trouble in England is that they started in 1922 to provide
a general rule such as we have in India and then to provide a number
of exceptions. Having started in the 1922 Act to provlfle for exceptions,
they found that these exceptions created loopholes’ which were so large
as to let out almost everything they intended to catch. They found it
necessary to amend the 1022 Act. This they did on three subsequent
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occasions, and the last amendment is contained in the Finance Aot of
1988. The provisions of that Act are very lengthy and in some respects
they still leave some loopholes and some exceptions. In other respects,
this Act of 1988 goes even further than we are intending to go in this
Bill. In section 40 of the 1938 Act provision is made that certain capital
sums should be treated as income and that where the amount of the
income under the trust is less than the capital sum, the net capital sum
once having been paid shall be deemed to cover the amount of income
arising in subsequent years. This is an exceptionally complicated section
and it is exceptionally difficult to say exactly how it will work. I have
heard already from the United Kingdom that this section is working very
badly there Eut the viewg of the officials in the United Kingdom are not
likely to carry verv much weight. I would, therefore, like to read out the
views of non-officials, persons who are affected by the United Kingdom
legislation, to show how unsatisfactory the legislation in the United King-
dom has been. I want to read two short extracts, one from a publication
ealled the ‘‘Tazation'’ which is described as the leading authority on the
law, practice, administration - and incidence of taxation in the United

® Kingdom and the other from the ‘‘Accountant’’. The ‘‘Accountant’’ is
the recognised publication of the Chartered Accountantsg throughout the
world. That is how they describe it on the front page. The views of
these people are hound to carry some weight because thev are non-
official views. T think officials’ views are not likely to carry quite so
much weight in this House.

Mr. S. Satyamurti (Madras City: Non-Muhammadan Urban): No
reflection on this House.

Mr, S. P. OChambers: It might be a reflection on the official views.

Mr. 8. Satyamurti: That I accept.

Mr. 8. P. Ohambars: The first extract is from the ‘‘Tazation’, date_d
the 22nd October, 1938. Bo, I am very well up-to-date. It says this
under the heading ‘‘Revocable covenants: some urgent reflections’’:

““The effect of the history of this item of legislation is unfortunately spparent in
the Act itself, Although the penalising sections, though magnificently vague, bear
the stamp,of the draftsman’s most careful attention, the later relieving provisions of
Part 11 of the Schedule show disastrous signs of hurried preparation which necessarily
leaves the taxpayer in an embarrassment of doubt as to what amendment of his
arrangements he must exactly make in order to obtain the relief intended to he granted
him by Parliament.”

The other extract which I wish to read is from the “Accmrlntaftf':,
dated the 10th September, 1938, under the heading ‘‘Settlements’. This
is what it says:

“Perusal or study of this latest addition to the legislation upon settlements
reminds one of the quip of the chairman of the Income-tax Payer's Society (Sir
William Davidson! who remarked in the House of Commons during the course of the
Bill's passage through that assembly, that 1t ought to be known as ‘The Legal Pro-

fession Endowment Bill'.”" (We arc anxious that this clause should not also be a Legal
Profession Endowment Rill.y “One is tempted to wonder how many of our legislators
understoo:l the terms of the measure they  were begetting' he new sections

strengthening the pogition *of the Inland Revenue in relation to ‘tax avoiding’ settle-
ments are attempting for the time heing to discriminate in favour of what have been
‘deseribed ws ‘genuine’ sottlements are couched in language which positively courts
inquiry.” *
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Those are very up-to-date quotations about the position of the United
Kingdom law. Although I am not here to criticise the United Kingdom
law, which is working so unsatisfactorily there and which is regarded
there as an ‘‘Endowment of the Legal Profession’’, I think that type of
legislation is quite unsuitable for India.

I now want to turn to the types of cases which have been referred to
by Honourable Members. First of all, I understand it is not the intention
of anybody in this House to protect a genuine tax-dodger. When I say
8 genuine tax-dodger, I mean a person who is obviously dodging the tax.
The intention, I understand, is only to protect such persons who have made
genuine transfers and have not made those transfers with the object of
avoiding income-tax.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim)
resumed the Chair.]

The difficutly, as has been experienced in the United Kingdom, is to
word the exceptions so that those exceptions cover the genuine cases and
do not cover other cases. The experience of the United Kingdom in 1922
clearly was that any attempt at providing a general simple clause to make
exceptions would fail. Tt did fail in the United Kingdom and, therefore,
their attempts at making exceptions now run in to 15 pages, as the Hon-
ourable the Leader of the Opposition has already explained.  Therefore,
we are faced with this dilemma: Are we to provide any exceptions? Tf
8o, then our legislation must of necessity be very complicated. Any
atteinpt to putting in a simple amendment is hound to lead to difficulties.

Now, I will come to the difficulties of simple amendments when 1
come to the actual wording of the amendment which is under discus-
sion. But before I come to that, I want to explain quite generally the
manner in which any amendment which sets a period of years to the length
of disposition still leaves loopholes and allows the dishonest—I will not
say dishonest—but allows the tax-dodger to go through.

Mr, 8. Satyamurti: Is a tax-dodger an honest man?

Mr. 8. P. Ohambers: The tax-dodger may be an honest man according
to some standards and according to other standards he may be a dishonest
man. 1 prefer to use the neutral word, tax-dodger, rather than dishonest
agsessee, 1 understand the expression ‘‘dishonest’’, as used in relation to
persons evading or avoiding tax by legal means, has been objected to in
certain quarters. If a person makes a revocable transfer of income for a
period of seven years, what we have provided in this amendment is that
a transfer for a period of six years will escape the damage of the section.
‘All he has to do is to see that the person upon whom he is*making a dis-
position i8 not in a position, during those seven years, to do anything
which would affect his ultimate rights to regain income. In the ‘case of
persons who are under any disability, widows, minor children and so on,
this is usually fairly easy. In India, I understand, that there are a very
large number of illiterate persons. .That is the general impression 1 have
‘got. It is possible to make a disposition in favour of a completely illiterate
persou in such circumstances that the deed would be perfectly valid and
the disponer does, in fact, retain the income although in law it remains
the income of such an illiterate person. That is a very eusy thing to do
and it is a very difficult thing for anybody to challenge. If, therefore,
these deeds are drawn up in favour of widows and other persons whom
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the transferor wishes to benefit, it will be virtually impossible for the
income-tax officer to challenge the validity of the deed. Moreover, thare
18 this question of cross transfer which my Honoursble friend, Mr. San.
thanem, referred to. What Mr. Santhanam said was this. It is a very
* important point which he wade, that this clause does not cover the case
of cross transfers. May I first of all explain what a cross transfer is?
Transfer by ‘A’ of income or securities for the benefit of the son of ‘B’
when ‘B’ simultaneously transfers a similar amount of income or securities
for the benefit of the son of ‘A’. Such a transfer, of course, is not covered
by sub-section (3) of section 16, and Mr. Santhanam says that this is not
covered by section 16 anyhow and, therefore, the question ddes not arise.
That I think is due perhaps to slight confusion. When a transfer of assets
has been made and that transfer has heen made irrevocable, then we do
not intend nor have we drafted any provigion to cover that case in any
circumstances unless, of course, it is to the wife or the minor child,. Where
it is made for any other person there was no intention of taxing the income
as the income of the transferor. So we have no objection whatever to
such transfers where the whole corpus passes and passes irrevocubly, but
what we do wish to catch is the case where the income is transferred,
whether revocably or irrevocably or the assets are transferred not irrevo-
cably. To that extent, which is the extent to which we wish to go in this
section, this clause does cover that case.

Mr, K. Santhanam: It is covered in any case. There is no question of
cross transfer in that case.

Mr. 8. P. Ohambers: I understood the Honourable Member to say that
we were not covering such cases. Then the point is quite clear. I now
come to what I think is the main point of the Opposition to this clause.
Now, us 1 said earlier I do not think it is the wish of anybody in this
House to assist persons who are deliberatley dodging taxes. But it is
argued that we have made some severe and harsh sections without any
exceptions and that we are going to eatch not only the honest but the
dishonest as well. (Laughter). I am glad that Honourable Members are
8o keenly following as to notice the slip of words. However, 1 have made
my point perfectly clear. I want to catch both. ‘Honournble Members
do ndbt wish to-penalise such persons, but this is the point; is there any
penalty in such a case? Now, my argument is this: let us suppose that
this catches quite a number of genuine trusts which are not made for the
purpose of dodging taxes. Let us put it at its worst. I do not think there
are really many cases, because I think most of them arc definitely irre-
vocable, transfers of assets. Putting it at its worst, let us suppose that
this covers a number of very genuine cases, I submit even in that case
the incomes should be deemed to be the incomes of the tranmsferor. . .

Mr. 8. Satyamurti: Why? .

Mr, 8. P. Chambers: There are several types of persons for whom
transfers of this kind can be made quite genuinely.

Mr. N. O. Chunder (Calcutta: Non-Muhammadan Urban): Marrisge
settlement. .
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Mr, 8. P. Chambers: Marriage settlement is a very good case. It is,
of course, by the father to the daughter and not by husband to wife which
is referred to. That is a perfectly legitimate case. Let us assume that
the father in such a case has an income of two lakhs and the daughter
has none whatever. There is no reason why the father should not transfer
income in that way to his daughter about to be married. But why should
the State subsidise that? That is the argument. This amendment has
this effect that if the father transfers to his daughter in this way saving
is effected in income-tax and, therefore, just as we are encouruging insu-
rance by giving deduction for life insurance so we are asked-to subsidise
or give & bonus for making settlements on daughters. That to my wmind
is completely wrong.

Sir Oowasjl Jehangir: Then why not stop gifts also because you lose
incore-tax.

. Mr, S. P. OChambers: The Honourable Meimnber raises the case of gifis
which again suits my purpose very well. If out of my income of two lukhs
u venr 1 propose to spend two thousand or twenty thousand by way of
gifts, then that makes no difference to my income-tax. By settling on my
daughter two thousand or 20 thousand, then the effect of such a provision is
that income-tax will only be payable on 1,98,000 or 1,80,000. If I make
a gift, I still pay my tax on two lakhs,

Sir Cowasjl Jehangir: The point is will you show why one person shouid
not give to another person or fo any charities anything he chooses. You
lose income-tax on it.

Mr, 8. P. Obambers: I have slready said that this may be perfectly
legitimate, but in no manner whatever would we wish to stop that type
of gife. . . ..

" Mr. President (The Honourable Sir Abdur Rahim): 1t being Four of the
Clock, the House will now take up the motion for adjournment.

MOTION FOR ADJOURNMENT.

SETTING UP OF A NEW MEMORIAL OF THE BADLI-KI-SERAI BATTLE NEAR DELHI.

Mr. 8ri Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadan
4 rx., Rural): Sir, T move:

*That the Assembly do now adjourn.”

I shall try to speak quite quietly, Sir, both because I have a fever,
and also because 1 do not want to make matters worse than they are.
Frunkly, Sir, I am a friend of the English people, if they will accept. the
friendship of a swall man like mnyself; ond 1 was exceedingly pained.when
I saw in the Statcsman this morning a description of a ceremony about
six miles away from this place where a new so-called ‘‘mutiny’’ memorial
bas been raised on which my people, who rightly or wrongly were fighting
for their freedom, have been referred to as ‘‘mutineers’’ and as ‘‘epcmies’’
in their own country. What was their fault? 'The only fault that they
eommitted was that they lost. The Americans fought and won, snd
so they became the warriors of freedom; we fought and lost; and we are
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dubbed as mutineers. The principle that actuated the Americans and
actuated us was the same; but the results were different; and being
different we are called by different names. Sir, Scotland and England
have also fought against each other. It is said that for centuries a
deeper river of blood divided them than the river Tweed which separates
them today. And, today, the Scottish leaders Wallace and Bruce, and even
the great English King, Edward I, their sworn enemy, are slike heroes of the
two nations,. and nobody wants to erect & memorial on the field of Ban-
nockburn whence the English had to fly, or at the Londen Bridge whore
Wallace’s brave, patriotic head was exposed to be jeered at'by the London
crowds of that time. ~Would my Honourable friends want me to raise a
memorial at the Khuni Darwasa—the Gate of Blood—here' at Delhi—
where, tradition says, hundreds of my people were blown at the cannon's
.mouth from (Tuy to duy ; und, where, it is said that when the valiant British
General found one day that only 99 were available, he added his own
khansama so that the quota of a hundred might be made up?

Sir, would my Honourable friends like me to raise a memorial in my
own village in the Jaunpur district where at that time ruled a noble
chieftain named Ijarat Jehan, whose memory is still fresh in the country-
side and who was hanged by the British for his patriotie activities on an
open mound which is still pointed out.  He was a Muslim; but the
Brshmans there, more than any others, hold his memory in reverence to
this day, because he was, uccording to the {raditions of those Brahmans
themselves, a real king, a ‘‘Go Brahmana pratipalalk’’, a protector of
cows and Brahmans. He gave away lands in plenty, free of all rents and
taxes, to the Brahman pandits of his time whose descendants enjoyed
them till the cruel land laws of the British snatched away from them their
heritage. =~ Would my Honourable friends opposite want me to raise
memorials like that? Or do they only want memorials to be raised on
one side? Lucknow and Cawnpare were already there: and now they
want a Delhi also to be added to the number. 1 have no objection to
private friends and relatives raising memorials to the dead. FEven mur-
-derers have their friends and those friends may hold their memory dear.
But when the Commander-in-Chief of the army in India goes down and
associates himself with this ceremony, he puts the imprimatur of official
approval on this transaction. It is that to which I strongly object.

T have no objection to memmorials being raised to the fallen gallant and
brave men of either side. If the memorial said: ‘‘SBacred to the
memory of the brave men who fought and died here on either side for the
cause each held dear, in the Badli-ki-Serai battle on the 8th June, 1857.
Instead of lamentation they shall have remembrance and instead of
pity. . . . .. praise’’ ; if such were the language of the memorial, I should
positively welcome it. But when one side is referred to as mutineers and
as enemies and gallantry is sought to be reserved only for the other side,
then I have grave objections. T know it is difficult to get into other
peoples’ sking, but it is not only the victors who are brave; the vanquish.
ed may be braver. We sce before our very eves in Ethiopia, in China and
in 8pain that it is the vanquished who are braver than the victors; and,
go far as I have been able to peep into the events of 18567, our people
were braver than those who ultimately won. I, therefore, feel, Sir, that
40 revive old memories iz not proper. The healing hand "of time waa
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already trying to efface the sad memories of 1857. People were settling
down; new problems were arising; new causes of conflicts were certainly
there; but there is no doubt that so far as the old sad memories of 1857
were concerned they were being slowly but effectively eliminated. But
here come some busy bodies with the paraphernalia of the British army
who ingsist on identifying a ‘skeleton as being that of Lieutenant so-and-so
-—and it does require remarkable ingenuity and research to identify a
gkeleton as that of an individual and not a type—and raise a memorial.
8hall I also go and find a skeleton and say that it is that of the khansama
who made up the quota of one hundred on that fateful morning, and raise
a memorial at Khuni Darwaza saying how he was cruelly done to death
by the foreign aggressor?

Do not Honourable Members remember the publication of that book
“'The Other Side of the Medal’’. by Edward Thompson that made many
Furopeans realise, both in official and non-official life, that the shadow of
1857 still lay heavy across the Indian continent. and that in the country-
side people had not forgotten those sad days? The memory certainly
was not in favour of the British, but in favour of ourselves. Our people
remember the cruel deeds that were committed against us; but we have
not been able to express them because we had been stified ;—speech and'
writing alike has been banned. 1 do not want to raise any racial or
communal bogey—indeed T want to avoid it; and though we all know that
in the events of 1857, it was the Muslims who suffered most, I do not
refer to the martvrs as such separately. but as part of the whole. I
regard Hindus and Muslims as one and the same in the battle of freedom
a8 well as in social life; and whether it is this bloody warfare of 1857 or
the non-violent struggle of 1932, or the daily life of the land. they stand
side by side for the common good.

1, therefore, feel, sir, that it is not a racial or a communal question.
My objection is to the reviving of old abd forgotten memories and pur-
posely trying to foment racial difficulties and deliberately preventing the
growth of common citizenship. I object to this; and 1 have no doubt
that the presence of this memorial can only serve this nefarious purpose.
Tt would have been better really if the old cemeteries by lapse of time
and by the action of wind and weather had been allowed to go into
dilapidation and disappear, as this one was doing according to the States-
man report. It would have been better to let unidentified skeletons
crumble to pieces. I have no objection to the appreciation of the brave
deeds that were done; I bhow in humility and in admiration before the
bravery that was doubtlessly displayed at that time. But bravery was
displayed on both sides. T do not slur over the dirty deeds either that my
own countrymen did at that time. T am gcientific and historical enough
to recognise that unmentionable events took place, of which none of us
can be proud, but which are unfortunately inevitable in all large-scales
conflicts. Dirty deeds. were done by the other side as much as by my
side, which T deplore; and deeds of unsurpassed bravery were done by
the other side as much as by my own, which T admire: and both
deserve equal condemnation and equal praise from my friends opposite -
also. It is no husiness of a Government that calls iteelf the Government
of India and not a Government of England, or any foreign country, now
and at our expense and with our help to go and find out in odd nooks
and corners old skeletons and old remains, old places and old cemeteries
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and raise new memorials on them. 1 strongly object to the spirit that
pervades the whole thing, namely, the unnecessary und deliberate rais-
ing of racial hatred.

The purpose of moving this adjournment motion is to express formally
that in our opinion it is improper for the Government of India officially
as represented by the head of its army, His Excellency the Commander-
in-Chief, himself to go and give their moral support to this venture. 1
deplore the presence of a Christian divine who blesses such a function.
His Master—and he is not the Master onlv of those who regard themselves
as Christians, but Master of many others who may nof* be Christians in
the Census report—his Master has decreed: ‘Thou shalt turn thy right
<cheek when the left is smitten.” But this official Christian divine goes
and blesses the erection of a memorial to those who attacked a few men
standing on' a mound trying bravelv to defend their country from the
onslaught of the foreigner as he then was. I, therefore,. venture to move
this motion so that such things mav not happen again in the future and
that no further memorials may be raised in this fashion and the growth of
mutual goodwill be not rudely prevented. This inscription to which T
have so much objection reads:

"To the memory of those men of H. M. 75th Regiment (now the 1st Bn. the Gordon

rs) who fell while charging the mwutineers’ guns on this mound uat the

hlttle of Badli-ke-Serai, 8th Jumne. 1857, to whose gallantry the victory of that day
was due and who lie buried here.

‘Instead of lamentation they shall have remembrance and instead of pity . .
p“ml "

1 sorrowfully feel, 8ir, that things being as they are, the Grovernment
-opposite cannot but be held responsible for what has happened; and I have,
therefore, nv option but to move with deep regret that the House do now
adjourn and thereby censure and condemn that Government.

Mr, President (The Honourable Sir Abdur Rahim): Motion moved:
“That the Assembly do now adjourn,”

Mr. 0. M. @. Ogilvie (Defence Secretary): Sir, I was extremely sur-
prised when I received my Honourable friend, Mr. Sri Prakesa’s adjourn-
ment motion this morning. One of the matters upon which we seem to
differ vitally is this, he says that it is better thut cemeteries should disappear
and be forgutten and the resting places of the dead be allowed to disappear.
Those feelings are not our feelings. In fact they are very strongly the
reverse. The :nemorial was raised to the memory of men who died at that
place and whose resting place had up till recently not been discovered.
When it wus—and thanks largely tc the co-operation ,of the villagers
in whose ground it lay—it was necessary, reverently, to restore it. This
was done not by Government but by private ‘agency and a Buitable
memorial was erected over the names of the fallen. The mscnptnon has
already been read to the House by Mr. Sri Prakasa and there is no need,

- therefore, for me to read it agan. Tt is a plain statement, short and
brief as possible, and gives the facts in a way which T think ought not to
affect the sensibilities of any one. Mr. Sri Prakasa compared the old
Bengal Army, which mutinied in 1857, with the Americans and the Scots.
The difference T may point out to him is that the Bengal Army were
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troops engaged by the Government of the country, whose uniform they
wore and to whom they owed allegiance; and troops who take up arms
against the Government which maintain them must be called
mutineers . . . . :

Mr. M. Asat Ali (Delhi: General): The Government of the day was
the Mughal in Delhi.

Mr. 0. M, @, Ogilvie: 1 do not propose to argue with the Honourable
Member on that subject. All I need suy is that the Mughal Emperor
of the day did not pay or maintain those troops. As regards the other
matters which Mr. Sri Prakasa touched upon, I can only say that I have
not only no wish whatever but absolutely no intention of saying anything
which might arouse unhappy memories; but that the erection of a memo-
rial to the dead on this cemetery is u matter for the adjournment of the
House I must most emphatically contest. It was in accordance with our
ideas not only a natural but a necessary thing to do. With these words,
I resume my seat.

Mr. M. 8. Aney (Berar: Non-Muhammadan): Sir, I rise to support
the motion moved by my Honourable friend, Mr. Sri Prakasa. I believe
the time has come when those who are in power in this country up to
this time ought to be more careful in taking note of the sentiments of
the. people and the tremendous change that has come over the mentality
of the Indian people as a whole. Things that were tolerated, connived
at and even acquiesced in at one time could not be locked at from the
same point of view nowadays when a new consciousness is growing in
this country. Tt was the fashion with European historians and a number
of those who happened to be the writers of the story of the year 1857 to
describe those brave and gallant men and women who had raised the
standard of rebellion against the foreign authority in this country and
‘fought and made the supreme sacrifice that any patriot is expected to
make—it was the fashion to describe them as mutineers and give them
all sorts of bad names which the English dictionarv is full of. It is now
a matter of which my friends on the Tresury Benches and others of their
way of thinking ought to take note, that the story of 1857 is
looked uporn as the first brave attempt made by the Indian people to regain
the liberty of which they were robbed in the most unjust manner. It
might be an unsuccessful attempt, and those who succeeded in putting
them down may, for the time being, claim the right 4n their spint of
vindictiveness to call themselves victors and to give bad names to those
whom they crushed then, but the country now is no longer in a mood to
put up with anything of that kind hereafter. If the adjournment motion
which my friend, Mr. Sri Prakasa, has tabled and moved so ablv has
anything to teach my friends on the other side, it is this,—it will show
them that a real change has come over the country, and the people of
India no longer want to read their history or the books that have been
written by those who had an interest or a bias in writing them in a parti-
cular manner, that the eves of the people have been opened, their
-consciousness is awakened, and thev have now gnt a definite point of view
from which they read their own historv. and that they have now got a
particular respect for all those who had fought for the peopic of this
country before. I want to remind Honourable Members-that all those who
fought in the fight for Independence in the vear 1857-58 aré rightly looked
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upon as martyrs who shed their blood in the cause of India's freedom.
It may not be liked by you,—that is another matter,—but you must know
that you are ruling over a people who have got this feeling, and if you
all still are not aware of this fact, then it is clear you have yet to learn
much to understand what we are.

Sir, having said this, I should like to make a short remark. The
Honourable Member in charge said that the statement which my friend,
Mr, Sri Prakasa, made,—it is better that the cemeteries should be forgotten,
—did not please him. My {riend, Mr. Ogilvie, began his reply by
saying: ‘No, our feelings are just the reverse’. Sir, I canassure him I
respect the dead as much as he does, whether the dead belong to his race
or to my race. There can be no two opinions about it. But when you
want to glorify a thing in a particular manner with a particular object in
view, it is that spirit which we all resent. The point is this. I wmake
no difference between dead of one race or another . . . . .

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural): What about
the misrepresentation made by the sepoys?

Mr. M. 8. Aney: Sir, this is too serious a matter. We are speaking
about the dead, and my friend has started his jokes.

Now, Sir, it is stated that the epitaph is there, and it is such to which
nobody can object because it is so carefully worded as to avoid giving "any
offence to the sentiments of the people. The word ‘mutineer’ is there,
and is it not a word which will give offence to the sentiments of the
people? Will my friend like to be called a mutineer in his own country?

Mr. 0. M. @. Ogilvie: I would not like to be one.

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural):
You will be one when Hitler goes there.

Mr. M. 8. Aney: There is no doubt that there is something like offen-
siveness in that term, and it is being used here with regard to those
persons whom the people of this country regard as true martyrs. If my
friend knows that fact, he will also appreciate the fact that the term is
properly objected to, and, therefore, if he wishes that this feeling should
disappear, the least he can do is to efface that word ‘‘mutineer’’ from
the epitaph which is on the cemetery. If he does that, probably we shall
be reconciled, and we shall say it is honour to the dead without meaning
any insult {o anybody else, but when vou call them mutineers, you deny
them the nroud honour which rightly belongs to them for doing an act
of bravery which they did then, you arrogate all that was honourable in
that fight to yourself. You refuse to look at the spirit with which they
opposed you at the time when they fought against you. There is no sense
of that generous appreciation which the victors are expected to possess.
Unfortunately, even after about 100 years, we find those victors still carry
their vindictiveness to such an extent as to nickname those who so bravely
fought against them. If after 100 vears you are unable to appreciate that,
it only indicates the depth of vindictiveness which you possess. I wish
that feeling of vindictiveness disappears from you and that you are in s
position to understand the real sentiments of the people about the war of
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independence which was waged by our forefathers in the year 1858. It
is impossible for you to understand what are the feelings with which the
people cherish the memories of those brave men. Your booksand history
are only read by a few school boys, and, even in spite of all the efforts
and all the propagands made to popularise the so-called heroes that fought
on the side of the English people in 1838, the sweet und inspiring memories
of those who fought for the cause of independence, in those days, are still
cherished and revered. Stories and traditions are heard in every village
wherever there was a mutiny or wherever there was some kind of fight for
independence, and those people who fought for independence in those
days are today remembered much more than all the other names whom
you try to crowd the pages of history with. Sir, as yet, the Englishman
has failed to understand the Indian thought. 1f you want to continue in
that state of darkness or ignorance, so much the worse for you. I only
wish that this motion will serve to bring about a change of mentality in
*the English people who are today in Indis, and make them look at the
Indian point of view in its proper perspective. With these words, Sir,
I support the motion moved by my friend, Mr. Sri Prakasa.

Syed Ghulam Bhik Nairang (East Punjab: Muhammadan): 8ir, I rise
to support the motion, and in doing so I feel it is not necessary to make
anything like a speech. The case has been put with the greatest fairness,
moderation sand effect, by the Honourable the Mover, and I think it is
impossible to improve upon what he has said. The point at issue is not
whether it wug proper or improper to raise a memorial to the soldiers who
had fallen fighting during the rising of 1857, but the real point is whether
the inscription should have been worded in the way in which it has been
worded, and whether official blessing should have been given to that
wording by such a high personage as His Excellency the Commander-in-
Chief in India. 8ir, it is now a well established fact that what is described
in our school text books and official versions of Indian history as the
mutiny of 1857 has been again and again described by Indians as the War
of Indian Independence. That is a thing, 1 take i, which muat have
come to the notice of the wide-awake Government of India, and they
ought to have been in a position to appreciate the point of view of Indians
in this matter. As has been remarked by my friend, Mr. Sri Prakasa,
the result of the struggle which was waged in 1857 is immaterial for this
purpose. You have to look at the motive and the spirit which animated
the other side. While I do not for a moment blame the British people
for having struggled hard, and successfully at that, to maintain their hold
on India, T ani unable to see with what justification Indians can be blamed
for the life and death struggle which thev waged in order to secure their
independence. It is like the proverbial picture of the lion and the man
which was shown triumphantly by & man to a lion saying, ‘‘See how
brave this man is. He has borne down this lion."””. The lion retorted
by saying that the person who drew the picture was a man and if a lion
had drawn the picture he would have found the lion on top of the man,
Now, it is very easy for those who happened to be victors in the struggle
of 1857 and who have been, since then. in the commanding position to
write histories and. to publish them and get them written even by our
people who were their hirelings. to describe it as a mutiny. The feeling
of Indians is just the other way. and T think we are entitled 4o bring it
pointedly to the notice of the Government of India by means of this
adjournment iwnotion, that this kind of treatment of Indian feeling and

r
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Indian susgeptibilities can no longer be tolerated. We are all unanimous,
Bir, that fhis adjournment motion should be eurried and on behalf of my
Party I support this motion.

Several Honourable Members: Let the question be now put.
Mr. President (The Honourable Sir Abdur Rahim): If any Honourable
Member wishes to speak, there is enough time.
(No Honourable Member rising.)
The question is:
“That the question be now put.”
The motiou was adopteds .

Mr. Pregident (The Honourable Sir Abdur Rahim): The question is:
¢ That the Assembly do now adjourn.”
The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Monday, the
5th December, 1988.
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